
Regional Office

Raiasthan State Pollution Control Board
D-Block. Ambedkar Nagar. Alwar-3 0 100 1.

E mail- ro.alwar(Dgmail.com
Mhif#

No. RPCB/RO, Alwar /Gen- h a+/lqt f
The Registrar,
Hon'ble NGT,

Central Zone Bench, Bhopal.

Date: 19.1t.2025

Sub:- foint committee report in the matter of OA No.9L/2025 (CZ) "Gajendra

Singh Naruka Vs. Union of India & Ors.

Reft- Hon'ble NGT order dated 2807.2025.

Sir,

With reference to above subject please find enclosed herewith |oint Committee

report in compliance of Hon'ble NGT order dated 28.07 .2025 for kind perusal please.

Encl. : As above.

Yours sinierely,
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL.
CBNTRAL ZONAL BpNCH. BHOPAL (MP)

IN THE MATTER OF
ORIGINAL APPLICATION NO. 9U2025

Gajendra Singh Naruka ...APPLICANT

//VERSUS//
Union of India & Ors ...RESPONDENTS
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Backqround

The present matter arises from an application alleging that IWs Om Shubham Housing
& Construction Company (P) Ltd has carried out mining operations beyond the designated
Mining Lease Area ML No. 6/1979 (R 258/89) at Village Jhiri, Tehsil Thanagazi, District
Alwar and has encroached upon reserved/protected forest land, particularly in Khasra No.
1l16. It has been alleged that the mining activities violate the conditions imposed under the
Environmental Clearance, Consent to Operate, and Wildlife Clearance, and that reserved
forest land has been diverted for non-forest purposes in conhavention of Section 2 of the
Forest (conservation) Act, 1980 and the principles laid down by the Hon'ble supreme court
in the llN. Godavarman jtdgmerfi.

Order
Hon'ble NGT, central Zonal Bench in its order dated 28.07.2025 has directed as follows:

8. We deem it just and proper to call a report on the matter in issue, in present
application, from a Joint Committee consisting of:
(i) One representative nominoted by principal Chief Conservator of Forest,

Jaipur (Rajasthan)

(il) one representative from Director Mines and Geologt Department, udaipur
(Rajasthan)

(iii) one representative from the Rajasthan state pollution control Board,
nom ated by the Member Secretary. (Rajasthan)

6- The Committee is direaed o visit the site and submit the factual and action taken
report within six weeks. The state pcB will be the nodal agency for coordination
and logistic support.

Accordingly, Member Secretary, Ra jasthan state pollution control Board, Jaipur
(Rajasthan) vide letter no 1007-1009 dated 29.09-2025 nominated Regional officer,
Rajasthan state Pollution control Board, Alwar as member-cum-Nodal officer
representing the Member secretary, Rajasthan state pollution control Board. Letter
datad,29.09.2025 has been enclosed as Annexure.l,

Accordingly, Principal chief conservator of Forests (pccF), Rajasthan, vide letter no
7672 dared 15.10.2025 nominated Ms. Kaaviya B., Assistant conservator of Forests,
as representative ofthe PCCF, Rajasthan. Letter dated 15.10.2025 has been enclosed
as Annexure-2.

Accordingly, Mining Engineer, Department of Mines & Geolory, Alwar vide RajKaj
Ref No. I 18834006 dated 13.11.2025 nominated Sh. pushpendra Singh, Assistant
Mining Engineer, Alwar as representative of the Deparfinent of Mines & Geology,
Rajasthan. Letter dated 13.11.2025 has been enclosed as Annexure.3.

Joint Committee Visit

In accordance with the aforementioned orders and letters, following officials conducted
a site inspestion of mining lease area of IWs om Shubham Housing & construction
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6
Company (P) Ltd located at ML No. 611979 (F.258189) Near Village Jhiri, Tehsil Thanagazi,
District Alwar on 14.11.2025:

i. Ms. Kaaviya B., Assistant Conservator of Forests, as representative of the Principal
Chief Conservator of Forest, Rajasthan.

ii. Sh.Pushpendra Singh Assistant Mining Engineer, Alwar as representatiye of the
Departrnent of Mines & Geology, Rajasthan and

iii. Sh. Neeraj Sharma, Regional Officer, Rajasthan State Pollution Control Board, Alwar
as representative ol R aj:rsthan State Pollution Control Board.

on-site inspection report along with composite map showing existing mining lease area with
GPS based photographs taken during inspection are enclosed at Annexure- 4.

Observations made bv ioint committee:

The area formerly known as Sariska Wildlife Sanctuary and Sariska National Park in
Rajastlran is presently designated as the San'stz Tiger Reserve.Initially declared a Wildlife
Reserve in 1955, it was upgraded to a wildlife sanctuary in 1958. Subsequently, in 197g, the
area \ irs brought under Project Tiger and notified as a Tiger Reserve, and later, in 19g2, it
was declared a National Park.

The mining lease ML No. 6/1979 (R 258/89) for mineral Marble, covering an area of
11.7057 ha became effective on 13.03.1980. Subsequently, a joint survey was carried out on
10.03.2000 by the Revenue Departrnent, Forest Deparanent, and the Departrnent of Mines
and Geology. During the survey, it was identified that 1.52 ha of forest land fell within the
lease area, and this portion was surrendered by the lessee. The Department of Mines and
Geology accepted the same, and accordingly, the retained lease area was revised to 10.1g57
ha vide its order dated 03.04.2000. copies of joint survey report dated 10.03.2000,
acceptanoe order date<i 03.04.2000, registered rider agreement dated 10.04.2000 are enclose6
as Annexure-S.

During the inspection, mining operations were found closed in compliance with
GRAP Stage-lu directions issued by cAeM, New Delhi. As per DCF Alwar letter No.
I l0l9 dated 13.06.2025, boundary pillars R and e of the mining lease fall within the forest
land and mining activities were carried on approximately 0.1g76 hectares of forest land as per
joint survey conducted on 31.05.2025, A copy of the DCF Alwar lefter dated 13.06.2025.
along with the on-site inspection report dated 31.05.202s and Joint survey Report dated
04 .06 .2025 , is enclosed as -,42 naure-6.

As per Forest Departrnent circular No. 2003 dated 14.03.2023, the Forest Deparfinent
shall not issue a No objection Certificate (Noc) if the mining lease area is located at a
distance of 50 metres or less from the forest boundary. Further, if the mining lease area is
located between 50 meters and 100 meters fiom the forest boundary, a permanent wall is
required to be constructed along the side facing the lorest boundary. A c.py of the circuiar
dated 14.03.2023 is enclosed as -4 nnexure-7.

Page 2 of 5
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G)
During inspection, no mining operations were observed in the portion of forest land

located within the mining lease, and no machinery was found installed in that area. At
present, no active mining operations were observed within 50 meters of the forest boundary.
Additionally, no active mining activities were found outside the mining lease area.

Towards the boundary line (A,/P pillars) of the mining lease, old mining pits were
found to be filled, and the area has been reclaimed with new plantation. On-site, the
representative of the mining lease, Shri Budda Lal Sharma, informed the inspection team that
heavy earth-moving machinery @EMM) is operated only in the presence of a First-Class
Mine Manager, He also produced permission from DGMS for the use of HEMM (without
deep hole blasting). A copy of DGMS permission dated 18.08.2024 is enclosed as,4 nnexute-
8.

That a matter involving similar issues was before the Hon,ble High Court of
Rajasthan in civil writ Petition No. 10247 /2025, wherein the Hon'ble High court examined
the report submitted by the Deputy conservator of Forest and the Assistant Mining Engineer,
Deparflnerit of Mines and Geolory. The Hon'ble High court of Rajasthan, vide its order
<lated 2E.07 .2025 (uopy enolosed as Anncxure-9), has statetl as follows:

".....6. These arc the disputed questions offact, tshich cdnnot be adjadicated by this Court
under its jurisdiction contained under Article 226 of the constiturion of India but
looking to the fact that several inspection reports hove been annexed with the writ
petition and u detailed reply along with this clocument has been subm retl by ihe
petitioner before the respondents. It is expected from the authorities concerned to
consider the reply submitted by the petitioner and pass the appropriate orders strictly
in accordance with law within a period of four weel<s from the date of receipt of the
certilied copy of this order.

7. The present writ petition stands disposed of accordingly. stay application and all
pending application(s), if any, also stands disposed of

8. For a period of four weela, no coercive action shall be taken against the
pelilioner..... "

The state Level Environment Impact Assessment Authority (SEIAA), Rajasthan, has
accorded Environmental clearance under the EIA Notificatio n, 2006, vide letter dated
22-08.2016, in favour of M/s om Shubham Housing & construction company t\l Ltd. for
miling operations at ML No. 258i89 neal village Kalsi Kal4 Tehsil Thnnagazi, Dislr-icl
Alwar, for a production capacity of 3,16,i50 TpA. A copy of the SEIAA letter dated
22.08.2016 is enclosed as Anns.ure-Ll.

The Principal chief conservator of Forests & chief wildlife warden, Jaipur, vide
lefter No. 1546 dated 09.05.2022,1ias granted in-Prirrciple Apptoval for wildlife clearance to
M/s orn Shubham Housing & construction company R/t. Ltd. for an area of l0.tg57
hectares situated at village Kalsi Kala, Tehsit rhanagazi, District Alwar. A copy of the
PCCF letter dated,09.05.2022 is enclosed as Annexure-l I.
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fii,

The Rajasthan State Pollution Control Board (RSPCB) has granted Consent to
Operate (CTO) to ir{/s Om Shubham Housing & Construction Company Pvt. Ltd. for mining
operations over an area of 10.1857 hectares at ML No. 258/89 near Village Jhiri, Tehsil
Thanagazi, District Alwar, vide letter dzted 24.02.2025, for marble mining of 3,16,750
MT/annum, valid up ta 28.02.2030. A copy of the RSPCB letter dated 24.02.2025 is enclosed
as Anneure-l2.

Additionally, RSPCB has also issued Consent to Operate to a mineral grinding unit
named as IWs Om Shubham Dolomite Powder, located on Khasra Nos. l18G-1184 and
1187-1191, Village Jhiri, Tehsil Thanagazi, District Alwar, adjoining the mining lease area,

vide letter dated 13.0'7.2023, for dolomite powder production of 20 MT/hour, valid up to
30.04.2033. A copy of the RSPCB letter dated 13.07.2023 is enclosed as Annexure-|3.
During inspection, the machinery was lound covered with a tin shed, and adequate pollution
control measures were observed.

Conclusion

In view of above facts and site observations dated 14.11.2025 it is submitted that no
active mining is occurring within the forest land or wii:hin 50 metres of the forest boundary,
and necessary corrective measures such as fencing and reclamation have been undertaken.
The project proponent holds valid statutory clearances i.e. Environmental Clearance, Wildlife
clearance and consent to operate, and compliance with regulatory requirements is presently
observed.

AI\NEXURES

i. Rajasthan State Pollution Control Board letter dated 2g.Og,ZO2S regarding
nomination (Annexure- 1 ).

ii. Principal chief conservator of Forests (pccF), Rajasthan letter no i672 dated
15.10.2025 regarding nomination (Annexure- 2).

iii, Mining Engineer, Deparknent of Mines & Geolory, Alwar vide RajKaj Ref
No. I 18834006 dated 13.1 1.2025 regarding nomination (Annexure- 3).

iv. Anncxure- 4

a) On-sit€ inspection report dated 14.1 1.2025.
b) Composite map showing existing mining lease area and
c) GPS based photographs taken during inspection

v. Annerurs.S
a) Joint suwey report dated 10.03.2000
b) Acceptance order of mines deparfinent dated 03,04.2000 and
c) Registered Rider Agreement dated 10.04.2000

vi. Annexure-6
a) DCF Alwar letter dated 13.06.2025,

b) On-site inspcciion report dated 3 i.05.2025 and
c) Joint Survey Report dated 04.06.2025

vii. Forest Department Circular No. 2003 dated 14.03.2023 (Annexure-7).
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,2
viii. Copy of DGMS permission for the use of HEMM dated 18.08.2024

(Annexure- 8).

ix. Hon'ble High Court of Rajasthan order date d 28.07 .2025 (Annexure- 9).
x. Copy of Environmental Clearance issued vide SEIAA letter dated 22.08.2016

(Annexure- l0).
xi. Copy of In-Principle Approttal for wildlife clearance vide PCCF letter dated

09.05.2022 (Annexure- I I)
xii. Copy of Consent to Operate accorded bo the mining lease vide RSpCB letter

dared 24.02.2025 (Annexure- I 2).

xiii. Copy of Consent to Operate accorded to the mineral grinding unit vide
RSPCB letter date d 13.07 .2023 (Annexure- l3).

{w
(A Avrya.

(Sh. Neeraj Sharma)

RO, RSPCB, AlwarAME, Alwar ACF, Alwar

Regional Officer
RSPCB, Alwar
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Rajasthan State Pollution Control Board
Headquarter, 4, lnstitutional Area, JhalanaDoongri, Jaipur-302004
Phone :01 4 I - 271 6804, 271 6800 e-mail :member-secretary@rpcb.nic.in

6nua^fus?*j$19
Member Secretary 

4a

6--'"-
Member S'ecrctary

Helpline No.: 0l4l -2716877
No. F.lo (783) RPCB/LegayNcTl2O2st lool _ lpg Dtdrre9ln9l.b2$.

Regional Officer,
Regional Office, Rajasthan State pollution Control Board,
Alwar.
Mobile No.: 9414120532
Email: ro.alwarf atkmalltdotlcom

Subject:- Nomination of Member-cum-Nodal officer to Joint committee in compliance with the order
dated 28.02.2025 passed by ihe Ilon'ble Nadonai Gree' Tdbunal, corrri Z,r,re il;;h"p"r
in O.A. No. 9ll2015 (CZ) nellrrely Gajendra Singh Naruka Vs Union of India & On.. '

Sir,

This is with reference to the subject cited above. The Hon,ble National creen Tribunal,
central Zone |ery!, nnopat, vide its order ditedzS.oi.zozs in originar Appli;;o;No. il)ioii-<czi,
has constituted a Joint Committee and directed, inter ali4 as follows:

"E' Wc deem tt jrt* aad-pfopct to calr a rupoft on thc m&q in issue, rn presenr appticarion,
Jtont a loht Corrrrnitue consMing ol:_i One ,rp:y"tyy aoniaacd by principl Chief Consemaor of Forest,

luiput (tujothun)
iL One representatiee from Dbector Mines and Geologt Deparonent, Udaipur

(RaJosihan)
iii One tqDeEentatiee lrom thc Rajosthan S,tate pouuion Contol Board,

nornlnded by the Marha, Sccraaty. (RaJashan)
9. Thc Commi cc is dirucrcd b uisir the 4acc otd iuini tttefacruol and oction taken reportwithin $x vce*s The &de pCB wiL be rte nodal agenc! Iot cootdhuion ani to-itiUsuppon n

- In compriance with the dircctions ofthe Hon'ble Tribunal, you are hereby nominated as themqmber-cum-Nodal oflicer represerrting the_Member Secretary, n"l*** sute pottuiion comrot s-o;in the aforesaid Joint committee. you are dirccted to 
"oo.aii.t" 

-fitr 
aI concemed *a 

"i.*"'iirJysubmission of the requisite rcport in acccrdance rvith the dio"ti-o* oirrr" uo";r;'i;1bil."'-*- ""'''
A copy of the Tribunal's order dated .28.07 .2025 is enclosed trerewittr for [u, reference andneeess&ry &ction.

Enclosed-As above

9o!l to.thg lollowing for information and necessary action:I Principal ChicfConservator ofFor€st, Forest & Wildlife, Forest Departnent, Jaipur2. Director, Mines and Geolory Depanment, U&ipur

@
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An^er tLy(- I
fl?wr lrrgrrrrtr
(3orrt- af lndia

xq rrtt 
"tflE"raz. 

eixtazr
Nllntstry of Labour & E,'tployr,r et,t

tfi ratrg€rr;n-azffi erz"rcr
Di rectorafe-Gene ral af Jl,,firres Safefy

NW Date:
cFI tklT : AfFil €frR

firyo:

tIFT E{qfiFhfiD. / Director ofMines Safety,

Stq}t frd- t, offitT / Ajnrcr Regior l, Ajnrr.

+qrfr,

E{Hqrfufi'

fioS ooi rqrgr qr{d trFT (W qo €gr 2s8t tsls)

M ulq{rrqorsRiq\rrs qr{fufdE}s

lo g/15, qrfuTrR, cfufr
fryq- ry f{rq-@I!,_re6r_+. frftqq.r06(2) @, }. il6d +rrd otq {*rq orgRirr \rrs6E*T{ iitsft sr{tc-ftfrts e1ftr$ o,st rqrsr qrdc Err ffi qo fgry zs's/rxe), toz urq
o,slft irrer kilE;r, ilf,fio ,{Hrrrfr, fumr €trkru, Trsern frSq fu;ifrf.t b frffi -,rt qqftq}
bfirrr+1or{qfrl

Tfr(qiqilfrr,

Pbase refer to your btter No n[ dated nil and online applbation ld:265715 dated 21.05 .2o24errlosing therewittr
st'ufice plan & Sectbns No(s) PGDGMS/2024-22 & PG/DGMS/2024-23, both dated 02.06.2024 showing
sufice feahnes within 300 nreters ofthe basehoH boundary ofthe mine, on the above subject.

The rratter has been considered in ttte liStr ofwhat has been stated in your applbation urder reftrence.

By virtue of the powers conftrred on the Chief Inspector of Mines (also designated as Director General of Mines
Saftty) under Reguhtion 106(2Xb) of the MetalhErous Mines Regulatbrs,lg6t and by virtue of atthorization
grarred to rrr by the Chbf Inspector ofMines (also designated as Director General of Mines Saftty) r-nder section
6(l) of the Mines Acgl952,I hereby, specs conditions goveming to rrse of Healy Earth Moving Machinery
(HEMM's) for digging excavatiorq rerno'sal of overbr-nd", ura exffaction of stone and to form berrches in
overburden & stone without deep-Uote-trtasting in the area botrded by and rrnrked as I e7014,44.79,TJ,
76013'20.18"E),2 QToru'$.44'N, 76013'22.gr"E),3 (27014,40.64,N, 76013,23.72,,8), 4 (27014,3g.61,N,
76013'23.86"E), 5 Q70A37.s2'N, 76013'23.72"8), c (270r4,37.65,N, 76013,27.20,,E), e (27014,52.07,T1,
76013'26.sr"E), R e70r4'52.04'N, 76013,22.g7"E), p (270ru,5g.35,N, 760r3,24.25"uj, o 1270r+,5g.r6,N,
760t3'1g.60"E) & I Q70ru'44.79'N, 76013'20.18"E) and to rlse of trEMM onry (without any blasting) in the
area bor:nded & nnrked as I (27014'44.7g'T.i., 76013'20.18"E), 2 (27014,43.44,T\, 76013,22.g1,8), 3
Q7014'40.64'N, 76013'23.728), 4 (27014'38.61'N, 76013,23.g6,,E), 5 1'210t4,31.s2,T1,76013,23.72,8), Hl
(27014'37.44'N,76013'21.73"8),Gl (27\4'38.40'N, 76013,22.33,,E), Fl (27014,40.67,N,7601 3,21.gz*E),El
e70r4'42.43'N,76013'21.3g"E), Dr e70r4,43.r7,N, 76013,20.2g,,8) & r e70ru,44.79,N, 76013,20.rg,,E), as
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shown on phn No(s) PG/DGMS/2024-22 & PGlrcMSl2O24-23, both dated 02.06.2024, wder Re!6tbn
106(2Xb) oftlB Metalffftrors Mirrs Reguht'nns, 1961 at Kakftah Gwada Marbb Mire (MLNo 258/1989, LIN
1842191558) of lvVs Om Shbham Horsing & Comtrctbn Conpany Pvt Ltd., located near lrllage Kabftala
Gwada Tetsil Tlurnpji & Dbbbt Alwar of Rajastlnn State, subject to tlrc fulk wing corditbns being srbtly
conpfied wittr

I.O GENERAL:

I'l E)cept where othenrbe proviled for in this permissioq all provbbns of 0r Metalliftrors Mirps Requlatbns,
196I relating to operrast workings, use oferyhsives and use ofnachirrry shall be strbtly conpffed wit6

1.2 No working shall be nade or e{erded within 45m of any railway, publb works, publb road or building or other
strrcture of pernanent nature, not belonging to owner of the mine wittnrr permbsbn in writing fom ttrb Directorate
mder Reguhtbn 109 of the Metaliftrous Mines Reguhtions, 1961. The area tying within 45m of any railuay,
public uorks, public road or building or other structure of perrmnent natuh, not belonging to ormer of the
mine shall be kept physically dermrcated by fixed pillan on surface in the mine.

I .3 No working shall be nnde in any spot lyng within horizontal distarpe of 15 m from eitlrer bank of the Carnl or
any strearrl Nalhh erc' wittnrx obtaining permbsbn in wriling tom thh Directorate wrder Reguht'nn 127 of ttre
MetaliErous Mirrs Reguhtbns, l96l.Adequ,ate protectbn against inrush of Nalhh water in the mire shal be
provlled ard rraintained.

l '4 Dtu'ing heary raiq the Marnger or senkrr rmst mirr offcial present in the mine, shall go rourd tlre sgr6ce area of
the mine to check vutrerabb points and effectiveness of the saftty rrEasures. Standing ordem for witldrawn of
persors from the mirr in case ofapprehended danger shourd be tranrd ard enforced.

1.5 (a) No deep hole (dia of holes rmre than 34mm) blasting sha[ be conducted in the mine.

(b) No blasting shall be conducted within 50m ofany railway, public uorts, public road or building or other
structure of permanent naturt, not betonging to orner of the mine. Btasting operaEa!_slaU jg_sanicd lut!rcanmualce-litrlthr-prcusloE-ofRegulation 164 of Metalliferous Mines Regutations, tqot.

(c) Arca not permitted for blasting at the mine shall be clearly rmrked on Surface plan of the mine and
also kept physically dermrrated on surface in tlrc mine.

l '6 No blasting in the mine shall be carrbd or"[ widrin 300m of publb roads till srch tinr the bhsting in charge has
ersured t}at rrc persors/vehbbs passes on srrch roads during the tinr ofbhsting For the pu:pose, drop bar barrbr
shafl be proviied on both sile of such road at a distance of300m from the ptace orfring oishots in ttr proposed
limit of quarry ard during bhsting; guard shall be posted on the barrbr and persons/vehbLs shall mt be allowed to
pass on tfu said road during bhsting and t1l ttre tine all cbar signal ater bhs&rg is obtained.

l'7 Bhsting shall be cordrcted only after ersuring that persors inchding blaster within 500m radial distarrce from
phce offring ofshot holes have taken proper sheher. The personvenpkryees ofore nearby mires, cn:shers, offces,
dwellings, schooh, strrtures etc belonging or mt belonging to owrEr lying wirhin 500mradrral disarrce shall aho
been withdrawn or-[side danger rcrc or rennved to proper bhsting shefrer. 

-

l'8 The owner shall indermi& occlpants/owners of the houseV dwellings/ buildns or other stuctlnes of pubtc
autprity concerrrd, if utty, agairst the daluers to those properties or injury to thern'or other persors arising or.rt of
operatkrns cordrated under this permission

1'9 All contractor workers shall be vocatbrnlly trained as per the provisiors of Mirps Vocatbrnl Training Rubs,
1966' before depkrying in operrcast working ard shall be duly arrlnrised by the rnnager as corpet€nt persons.

l' 10 The driving fcerse ard VT' Certificate of all the operators of the transporting nnchirrry depklyed in tt1g mirrc
shall renain in the saft custody of the Manager (against receipt) and ntre operators rrlry carry ttre photocopy with

218



@themwhilst on dr.ty.

1.11 The atterdance oftlre operators oftippers/trrcks shall be recorded every tinr they enter tlre mine borrdary.

1.12 Hous and ffiation of errpbynrrf of cortractor's enphyee shall be as prescrbed in Sectbn 28 to 35 of ttre
Mines Act" 1952 inrespect ofabove ground and opencastworkings and shallbe strbt[conplbd wittr

l.l3 The mine shallbe worked during day light hours only.

1.14 This Directorate shall be ffirnrcd as soon as the mining operatiors are comrErrced in accordance wittr this
cordition govemiqg ard futiration abortr terrporary discontinrnrrce or conpletion of mining operations shall also.be
sent pronptly and in any case not later than one npnth thereof

2.0 OPENCAST WORKING: HEIGHTAND WIDTH oF BENCHES: ,

2.1. (a) The heigtfi of berrches in Alhviurn shall not be rnore than 3.0m ard that in overbtnden, ore body or other
rock fornation shall not be rrpre than the diging treigtt of the rnachine rrsed for diggin& excariatbn or renpval or
6.0 rn, whbhever is less.

(b) Wilth of any bench shall not be hss tttanl. wilth of the widest rnachine plyng on the berrch phs 2rq or 2. f
dturpers ply on tlre berrctr, 3 tinres the witth ofttre durrper, or 3. ttrc her&t oftfre Uerrcfu whichever i o'o...

2' l ' l The qu'arrying operation shall be conducted from top downwards ard no rrrcn & rnachines shall be depbyed at
the bottom of higfr benches.

2'2'211]E siCes in overburden and mineral benches shall be kept sbped to prevent danger from fill of sides. Overall
sbpe ofthe qu,arry frce towards hangwall side shouh not exceed 45degee.
2'2'3 No person other than required for operating the nachinery stnll be allowed to rernain near the foot of tlre
berrches exceeding 3.0 m in trcld,t- when persons are enployed within 5 nreters of the workng frce, adequate
precauions shall be taken to ensure ttreir saftty by dressing ttre siaes ofthe berrch.

2'3 In case of geologca[y disnnted area, suitabh devbes to indbate the rock pressure shall be rsed to wam the
persons against inpending rrDvenErtr ofirrsitu rock nass.
2'4ln case ofjointed rock nnss, suitabh irrsinr filling tectnfitr shall be adopted to inprove stability of the frce.

2'5 whih cutting the Marbb bbck with ttrc he$ ofwire saw nuchine, no person shall be allowed in the vbinity of
the nachine to prevent against dangers of accidental snappmg of wire. For thb pupose provisbn of suiabb guard
shall be nade and the operator's consoh shall be bcated at the safe distarrce away from the crsting plane.

2'6 The folbwing shall be ersured before corrrnencing operations in accordance with ttre stipulatbns of ttris
permission:

2'7 Asuitable code ofpractbe inCbating the descriptbn ofevery operation involved in the toppling ofMarble blocks
fromthe frce, shallbe frarrred and inphrrrcnted bythe Manager.
2'8 A copy of such code ofpractbe shall be circulated to all ttre statrrory srperubors ard the details thereof shall be
naintained in a bound paged book kept for the purpose.
2'9 Fot the pupose oftoppling Marbh bbcks, the rnanager shall designate in \ /riting a 'Danger Z.an=u, for the mine
within whicb it *y be dangerots for persons to be engaged on work during the toppling operatbns. The detaih of
the 'Danger Znne" so designated shalt be charly described in detail in tlre code ofpractice frarr.d by ttre Manager.

2'10 The code of practice together with ilh:stative sketches depbting ttre deafu of the .Danger 
Znne,, shall be

pasted at all conspfouotts places as deciCed by ttre Manager in each vrarUf berrch within the mineLrkins.

2'll ln case of sirnrltaneously carrying ott rnore than one operation in proximity and ftehlood of one operation
affecting the safety of persons engaged in other operation, one of the operations shall be stopped and adequ,ate
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precattbns shall be taken to guard against srrch hazrds.
2.12 TL:rc overburden berrch and Marble berrch shall rnt be nrerged.

3.0 ROADS FOR TRUCKS AND DUMPERS ETC:

3.1 All roads fur ttrcks, dunpers or other nrobfu nachirrery shall be naintained in good conditbn

3.2 (a) wherever practbabb, all roads from the opencast workings shall be arranged to provide one way taffic.

(b) No road shall be ofwiCth bss than three tinrc phs 5m wilth ofthe largest vehbb ptying on road. '

3.3 (a) AII comer and berds shall be rade in such a way that operator ofvehicle have clear vbw of distance of not
less than 3 tinBs the braking distance oflargest HEMM workirg at 40Krry'trour.
(b) Where it is not possibh to ensure a visbfty for a distarce as nrrflbn in (a) there shall be proviled with trvo
roads ofwidth not hss than2 tines phs 3m of hrgest vehicb plying on the road wittr a stong road divider at cerfrre
wittr adeqrnte fidtmg and reflector abng the diviCer.
3.4 Except with ttrc eryress permission of tlre Chief krspector in uriting and subject to swh corditbns as he rnay
spec8 theren, no road shall have a gradbnt steeper ttnn 1 in 16 at any place. Provided that in case of Rarrps over
srnall stetches a gradbnt W to I in l0 nny be permitred.
3.5 Where any road exbting above bvel of surounding area t shall be proviCed wittr stong parapet
walUenrbankrrrcnt of following dinrcnsions.

0 Undft at top-rnt hss than lm

(ir) U/idth at bottorrrnot bss than 25m

(o The heiSht not less than ttrc diarrreter oftyre of hrgest vehbb ptying on road. It rnay be roted ttrat jrst d,nping of
rnd of OB shall not be treated as stong parapet wall

4.0 SPOL BANKS/OVERBURDEN DUMPS :

4' 1 Spoils, overbtnden or debris shall be deposited at places bebng ing to ttrc mftrc and duly approved by ttre
nrmager in luriting. The sbpe of a spoil bank fice shall be determined by natural angh ofrepose of ttre rrntenal being
deposfud, bu shalinno case exceed 37.5 degrees from*p horbontat Trrc height of spoilbank/durp shallnot
exceed 10m Garland drains shall be provided arowd the periphery ofthe durrps, both at top and bottor4 to colhct
rurroffwater. The spoil bank fice shall not be retairred by artificial nEzrns.

4'2 TlE spoils, overburden or debrh shall not be deposited within 45m of a raihray line, publb road, tansmissiorq
tebphone or power lines, other publb works or other stuctures ofpenranent nature not belongirg to rnanagerrEnl

4'3 No person shall, or shall be permitied to approach the toe of an active spoil bank where he n14y be endangered
from rnaterial rolling down the fice. Suifabb waming signs at conspicuors phtes shall aho be displayed.

4'4 Asuitabb ftrrce shall be erected between any raftilay line, other public works or road, or bui6ings or st,ctures
not bebnging to the nanagerrren! and ttrc toe of every active spoil bank so as to preverfi urartlnrized persons from
approaching the spoil bank.

5.0 Stpervision:

5'1 A person possessing Ftnt Class Mine Manager's certificate of competency shall be appointed as the
nBnager of the mine to look afur overall rnnagenrnt, conaof stpervhbn and directbn of the mine. Mine shall rrct
be worked and depbyrrrent of HEMM shall be suspended in abserrce of the nrmager at the mine. This permission
shall stand revoked as soon as the qu,alified nrmager ceases to work at the mine.

5'2 During every prodrrctbn shift/naintenalrce shift the opercast workngs shall be placed under the charge of
atleast a 2nd chss Manager, who shall be responsible to see that all the regulations and the orders nrade there urder
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are strbtly conplbd wittr. He shall aho srpervbe trarxsport ard bading being done by the conu:actor.

5.3 Each ard every operatbq irctding operatbns canbd or.rt tlrouglr contactors' workers or by or.t-sile agerry,
shall be phced rrder the charge of a corpetent sr.pewbor, duly appoirted and auhorised by th nnnager, witft hb
jubdbtbn being cbarly dennrcated.

5.4 A code speciSing drlbs ard resporsibilitrs of all mire oftiab ie. Assistarr Managen, Urder Marngers,
EngirEe($, Srpervison, Teclmiiam, Mechanics, Fifters, Machirr Operator, He$en, loading Srpervbors erc.
Shall be drawn rp ard distrbLted to all correrned.

5.5 It shall be ttre responsbility ofttre Marnger, Engirrer and other srpewisors to ensure that all persons working
in tE mine and tlrose working on rmchirrVequfrrerts etc. Work as per the code ard all nnchines ard equipnrrrs
etc. Are imtalbd, operated ard rnirtairpd in safe working corditbrs.

5.6 Gerprat Manager shall fi:ane code of practbes frr each operatbn ard copy of it shall be harded over to all
corperrpd. It shall be the dlty of all stau.tory persons to enfrrce the code ofpractices so fi:anrd.

He shall in partbulari

(a) nake frequent irspectbns for eviderre of slides or of naterial ilnt nny slile or roll from tlre higfr wall (irrMing
the fice ard siles) or spoilbank;

(b) mt albw any person to work uder orrertarging ledges or where there is evilerpe of sMes, rmtl such danger has
been rennved;

(c) ersrre that every penon engaged in dressing operatbns on higlr walVsiles is proviled witl! a15 uses, a saftty
bet ofa type approved by ttrc Chbfhspector;

(d) ensure tlnt all bose nnterial is rennved from higlr walVsile before persorm are engaged there.

6.0 MAINTENANCE OF MACHINES:

6'l If the engirrer' nrchanical trrenan or other conpetent person nnking an inspectbn mtices any defect in any
nachirery the sail nachirrry shall be rsed rmfil ttre deftct has been renrdld. Any deftct in nachirrry reported bi
is operator shall be prorrptly atterded to.
6'2 Any rmchine foud to be in an ursaB operating corditbn shall be agged at the operator's positbn .OUT OF
SERVICE Do Nor usE' ard its ue slnll be prohbited urnl the ursaft corditbn has conected.

6'3 All repairs to a nnchire shall be dore at a bcatbn which will provile a saE phce for the persons engaged on
repairs.

6'4 Except for testing trial or adjrstnrrr whbh m,rst rrccessan'ly be dorp while the nnchire fu in nntiorq every
rnchirr shall be slnt down ard positire nrars taken to preverfi its operatbn while any repair or rrangal hbrbatbn is
being dorrc.

6.5 Power shall be dhcorrrected wren repain are nade to any ebcrb rnachine.
6'6 Arry nachirrry equbrEnt or part thereofwtrbh b srsperded or heH apart by use ofslings, hohts orjacks strall
be substantially bbcked or cnbbed beftre nEn are permitted to work trderrrath or beiveen srch rrnchirrry
equiprrrrfi or part thereof

6.7 While inflatng tyres, s',itable protective cages shall be used. Tyresshall in no case be inflated by sitting cither in
the tont of it or on top oftlre sane.

6.8 The crarc ard overtrad crane shall be
conpetent arflnrity.

subjected to proof bad test and NDT t€st once in a year tom a
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6.9 The pressr.re vessel receiver shall be subjected to hydraulic ard NDT test and shall be carried by a
aulnrity.

6. l0 In case of ary deftct in equfnrnt srch as brake, steering ard saftty devbe, tte equfnent shall inrrrdiately be
taken orfr from use keeping a record thereof

7.0 TOPPLTNG OF MARBLE BENCH @HADA);

7.1 The work of Toppfu of ttr Marble berrh (Ptnda) shall be carried out urder t}re srpervbion of a conpetent
persorl

7 .2 Conpebrt person krcharge of Toppling Operatbrs shall ensure that proper cushion of krose dry nrck b
prepared bebw tle bench prbr to toppling. The dinrrsbn of the crshbn so prepared shall be at bast 25Yo 1111re

than ttr dinrnsbn ofthe Phada being toppbd.

7.3 All penors fiom the front directbn ard nachinery likely to be aftcted shall be withdrawn to a saft phce be6re
toppling ofthe Marbb berrh @tnda).

7'4 Guards shall be posted at suitabb places to avoil inadverterfr entry ofany nan or nachirrry in the area where
toppling operatbrs are going on

7.5 No person otlrer tlnn ttnse engaged for bwering inflating Hydro/ Airbags, insta[furg operating lrydrallic jacks
ard he[en of excavators shall be albwed to rennin within 3 nBters from the rear edge oftlrc berrh @hada).

7.6 Saftty Gadgeb ard personrrl protective equipnrnts @PE) strall be ued by persons engaged in toppling
operatbns ofthe Ma6le berrch @trada).

7-7 ln case of exbtence of adjacent mirr workings bebnging to other owrer, infonmtbn shall be given to t6
Owrrer/ Agerr/ Marnger ofthe mirre sutrciertly be6re toppling ard after satisfictory toppling or rennval of danger
drc to partial toppling so that necessary saftty precar.rtbrs are observed by tnm

7.8 The record of toppling of the berch @hada) shall be rnaintaired, signed and dated by tle conpetenl person
spervising tre toppling operatbn

8.0 FIYDRO/ AIR BAG OPERATION:

8.1 rhe work ofbwering ard inaating of HFrc/ Air bags stnll be carried out Lrder the
person by a It

srpewhion of a conpetent

8.2 It shal ersure that proper cwhkrn of adequate dinrrsbn is prepared bebw the Marbb bbck (p]rada) to be
toppled.

8.3 The conpeterfi person srpervbing ttr topplirg operatbns shall ersure that Conpressor/ Hydraulic punp u14
contairer for water ard other accessories are phced at saft ad secrred pbce.
8.4 It shall ersure that hose corrpctbns ard quick corpbr etc. are properly attached to ttE trydro bagl air bag ard
compressors.

8.5 The conpetent person sr.pervbing toppling operatbn shall ersure that Persors engaged in bwering *e Hydro
bagl Air bags are using saftty bet / gdgets ard otlrcr necessary ppB.

8.6 Iq krhargg ofHydro bagV Air bags operatbn shall ersure that Hydro bagl Air bags are used as per the sire of
the Marbb berph (phada) to be toppbd.

8.7 The conpetent person srpervbing the toppling operatbrs shall ensure tlut no person other tlan those engaged in
Hydro bagl Air bag operatbn ard excavator operation renain wi0rin 3 fiEters of the rear edge of tfu Marbb berrh
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(Phada).

8.8 It shall ensure 0rat Hydro bagl Air bags are gradully lowered down according to widening of ttr gap between
Ma$b berrch (phada) ard nnt}er rock.

8.9 It shall ensure that air pressure is so naintained tlnt air bag does rnt tear / fiiL

8.10 It shall ensure tlat after toppling ofth Marble berrh (ptrada) trydro bag/ Air bags are carefirlV retrbved.

8.l l It shall ensure ttnt danaged Air / Hydro bags arc sem to scrap yard ard rersabb Air / Hydro bags are checked
frr darnage, flatterpd ard are sent to tlr section akrng with other accessories for subseqgent me.

8.12 Record ofdetaft ofAir / Hydro bags rsed, wilening achbved ard bcation ofuse shall be naintained in respect
ofthe Air / Hydro bags in a bor.rd paged book.

9.0 OPERATIONS OF MACHINES TO DffRACTDIMENSIONALSTONE:

9. I Crarcs:

9.1.1 No crare shall be ued in t}r mine wrbss and rrln! ttrc strrru:ral stability of trE crarp b ersued for nornnl
working and a certificate to that eftct b obtairpd from the narnrfrctu:er.
9.1.2 All crarcs of fted type shall be instalbd on a sourd & sectne forrrdatbn ard adequately a6hored to fte in-
sihr rock nnss, tnder the sr.pervbbn of Brgirrer/corrpetent penorl
9.1.3 At the beginning ofevery shi& a conpetent person shall check every derrbk crarc at the beginning ofthe shift.
He shall check tle gerrral conditkrn of the crarre, saftty devices, brakes, Iimit swirches, hobt rope trbrbatbrl slings
ard if mtbes any deftc! stnll report to the Engineer krharge irrrEdiately, who shall arrange renrdial nEasures
before operating the crane. He shall also clreck the corditkrn ofthe Nakbs (Slings ued for lifting Malbb bbcks).

9.1.4 IfttE conpeterfi person rnaking an irspection wder clarse (c) above mtices any deftct in any denbk crarre,
he shall inrrrdiately report the sanr to t}r krgineer krcharge ard the crarr shall mt be used rrrtil the defect has
been rectified.

9' 1 '5 It shall ahrays be ersured that the crarc h mi used frr lifting objects heavbr than the rated capacity. The rated
capacity ofcrarrc shal be bgbly disphyed on ttp crane.

9. 1.6 cranes shall not be rsed for draging/pulling objects uder any circurstarces.
9.1.7 No person shall be albwed to rerBin within the swing area / circb ofttr crarc whib it b in operation
9. I .8 Wherever the crane is mt in tse, its swing nrchanism shall be kept bcked.
9' l '9 No person other than the operator so adlnrired by ttrc nnnager in writing shall be alhwed to operate derrbk
clane.

9. I . l0 Derrbk crarr operator shall not fft any nnrble bbck if not tbd witr two Nakbs (Slirus) and shall mt nnve
the baded jb over nan or nachire.

9. I .l I Derrick crare operator shall ersure that only eperbrrced persors are depbl,ed as signal nan
9.1.12 Derrick crarE operator shall mt albw any person to repa( adjrct o. hli.ut" tL "*o parts in notbn
where there is risk of injtny.

9. I . 13 Derrbk crarc operator shall avoil jerks while liffing tlrc bhck ard ensure that baded jfo does not srke with
any object.

9. 1 . 14 TIE Jib of ttre crane shouh mt be bwered beyond I 5 degrees.

9.1. 15 The wehed joirrs of tte strrctrre, of derrbk crane shouH be examined by 'Db perrtraticrn Tesf nrtlod, at
hast orre in ttree rmntls ard by 'Magnetb Partbles' testirg nrthod, orrce in a year. These tests shall be considered
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by any Gort. Test houe or any other DGMS approved Test house.

9. L l6 Limit swirches should be provided to restrict nnvenrns ofjib within tlre safe permissibh limis.
9.1.17 mih mitg tlr Marbb bhcks, it shouh be ensrred fut tlrese arc not dngged along tlre groud, duritg tlr
process of lifting by the derrbk crane so as to pre\Ent additbnal stess on tb strc[rre ard swinging of Marble
bbcks afer tffing.

9.1.18 Provbbns of DGMS Teclrrbal Circuhr No. 10 of lear 2002 depbting code of practice 6r operatbn of
cranes wifr rebted saftty equipnrrn b be proviCed with srrch craneg appoinfrrrr of urbus corpeterfi persons,
persorial satty equi:nrrt to be tlsed by corpetert persors, nnirfiernrre, stabfty, training & Pick ard carry
operatbrs etc. slnll be fulbwed ard inplenerfred.

9.2 OPERATION OF DRILLMACHINE:

9.2.1 No person other than the operator so aufnrired by lhe managu in writing strall be albwed to operate the drill
rrachirr.

9.2.2 Ercry drdl rmchire shall be proper! checked by the operator befrre starting the sane. Proper hbrbarf/oib
shall be topped rp in all 0r noton, gear bo><ed ard in on lirr hbrbators etc.

9.2.3 Drill shall be phced ftr operatbn on a properly bveled gourd frr stable sr.pport ard air pressgre shall be
checked.

9.2.4 whie cotpling/decor.pling ofth drill rods, adequate precar.tbrs shall be taken

9.3 OPERATION OF WIRE SAW MACHINE:

9.3. I No person otter than tlre operator so ar:tlnrbd in nniring by the nanager shall operate the rrachine.

9.3.2 For snnorh ard unirrem.pted working cban water shall ahrala be used ftr cooling 4rd cbaring the cr-{ting
gerrrated. The water sr.pply pfue ard ttr saw shall be cornected by a suitabb cor4ler be6l starting the nnchine. 

-

9.3.3 All instnnrrrfs parrcb/ebchbal parph shall be thorouglrly checked bebre starting the nachirr.

9'3'4 Diamrd pearh & wire sball be tlnroughly checked 6r nrchanbal sourdrEss before the nachirr is pr,t on
krad.

9.3.5 It stall be ensued tlat the work rcrp h free of dangen ie. filling mck, krose gorrd and overtang etc. befire
conrrcrring setting of the nachire.

9.3.6 Fly wtreel railings, diannrd wire ard otlrer equfunrrr shall be checked befrre starting t6 wire saw rmchine
ard ersure that these are in good workirg order.

9.3.7 Before starting tE nschirB, it shall be erstred tlat parrel is phced at a saft phce ard cabb joints if any ard
any ebctb4l corrrcctiorx are properly checked.

9.3.8 It shall be ersured tlBt tlE pufle)t ofwire saw are in working order and rotating freely.

9.3.9 Special care shall be taken ftr proper afunnrnt tersbning ard speed ofcutting.

9.3.10 No person shall be albwed in the danger arr paralbl to rrachirr on both sides ard in tlp direction ofnrrring
becarse wire, beads, spring ard washers nay hit the person ard carse injuy in case ofbreaking ofthe wire. For thb
pwpose provisbn ofsuitabh guard shall be proviled.

9.3.11 Whe saw operator shall nnke hinsef conversar witr the nrten and irdbaton ofthe wire saw parrel ard
perbdbally check fly wheel rubber rings gude and replace them itrequired.
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9.3.12 Proper care shall be taken whib tarsporting the rnachine for setting on the bench or for blasting.

9.3.I3 It shallbe ensured thatproper slings are rsed whib wire saw b bwered downor lifted tp withthe treS ofthe
derrbk crane.

9.3.14 It shall be ersrred that ebctrbal cabb or wires are not dipped in water.

9.3.15 No unarfnrired person shallbe alhwed to be preserfr near the wire saw ad tyto operate it.

9.3.16 It shall be ersured that diamond wire joirts are periodbally rerrewed ad pressed joirt bngh b not rnore than
prescribed.

9.3.17 At tlE end of the Shift every wire saw operator shall enter the detaib of the work and conditbn of the
nachirrc in a regbter/job card.

9.3.18 AII gullelines nrrfrbrred in the DGMS Tech Circuhr No.2 of 2019 regarding safety provbbns for diarrnrd
wire saw rnachirrc ard its operatbn shall be stbtly adhered to.

9.4 OPERATION OF CHAIN/BELT SAWS:

9.4.1 No person other than the operator so artrtrorired in writing by trc nnnager shall operate the nnchine.

9.4.2 Fot snpoth ard unirrempted working cban water shall ahrala be rsed for cooling ard cbaring ttre crsting
generated. The water sWply pbe ad ttrc saw shall be conrected by a suitabb cotpbr befure starting ttre nnchirre.

9.4.3 AII insturnents paneh/ebctbal paneh shall be thoroug[rly checked before starting ttre nachirre.

9.4.4 Gercral cbanlirrcss ofthe rnachine shall be ensured before starting the rrnchirrc.

9.4.5 Chan/bet shallbe tlnrougtrly checked for rnechanbal sourdness before tlrc rnachine b prr on load.

IO.O DESIGN, OPERATION AND MAINTENANICE OF SHOVELS, E(CAVAf,ORS, PAY I.OADER &
OTI{ER MACHINERIES:

l0'l Every shovel e>rcavator and pay-loader shall be so designed as to aftrd the operator cbar and mirtempted
vbionallaroutd.

l0'2 Every shove[ excavatoq pay-hader, dorer and drills shall be nairtained in good and saft workng corditbn
and shallbe proviled in generalwittr-

(f etrcbrn waming devbes;

(if frorf and rear lighns of adequate intensity and a portabb hnp fur rse in errrrgercy, mhss ttre loading equ[nrent
is not irfrerded to be used beyond day-light hous
(D an approved type ofportabh fre eninguisher or other approved type fre srppressbn syntemin effcient working
condition so placed as to be within easy reach ofthe operator.
(iv) fre resistant hydraulb hoses in phce of ordinary hoses to decrease the chance of fre and fre resistant sbeves
ard conduits wtpre cabbAvire is rsed;

(v) a retactabb hdder for nnuting onto the nachine;

(vf proper seat bet fur operator;

(vD tubo charge grrard.

10.3 The folbwing saftty ftatr:res shall also be proviled in wift every shovel and excavator in partbular-
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'(f all firrtbrs ctt-off swirc\

(if swing rmtor brake;

(iif vert vahe on top oftrydraulb tank of srrch a type whbh b rerrpvable witnu ary toot
(iv) a batre phte betrreen coh are ard hot are; (v) provbbn br ffiing of@raulb cytinders - stopper.
(v| Fire resistant trydraulb hoses in phce of ordimry hoses to decrease the charre of fre. All the sbeves ard
corducts where cabbAvire are passed shall be fre resistarr.
(v[ Iirbo ctrarge Guard (ix) Seat bet.

10.4 AII dorers shall aho be proviled wittr roll over protectbrL trbo charge guard, fre reshtant trydnulb hoses ard
wiring rrar hot rcne ard seat beft.

10.5 AII drilb stnll aho be provided with ttr folbwing saftty fratures in partbuhr-
(f approved tpe ofdrst prevertbn or srppressbn slatem irrtrding wet drilling arrangenEnt;
(if each rrnving parts shall be guarded/ftrred in eftctive rmnrrer;

(iif enrrgerry prsh button swirch in operator's cabirl nain tranr, propeller perderfr ard rear erd;
(iv) tbping devbe to aip ttr feh swirctg
(v) tlernnstat nntor protection rehy in wirding arnnnne ard other rehted parts;
(vr) expkrsive rzent in transbrnrr;
(vif proper irferlock (an ebctb interkrck between drilling ard propeller operatbn);
(vii! hig! air disctrarge terrperature switctg
(ix) bwhb oil pressure swirctg
(x) oil stop valve (ebctrb solenoil vatra in conpressor hbrbatbn lirr);
(xf no burp circuit (xif tower krck ard bck check vahe
(xiii) proper joptbk - spring kraded q/pe to return to rnrral (dead nan saftty)
(xiv) disk brake and brake vake ard is testing pararrrters;
(xv) bck check vahe frr preventing creeping in dr!
(xlr) seat bet Fire resbtarr trydraulb hoses ard wiring near hot are Ti:rbo charge guard.
(xix) Cabin frr ttr operator.
10.6 The operatofs cabins of every HEMM shall be well designed ard substartially buit ard air-corditiorpd so as
to render adequate protectbn to t}e operator agairst heat, dust, mbe etc. A seat beft fur ttre saftty ofthe operator
shall abo be proviled in the equipnerttlEMM.
10.7 Every shove[ excavator ard pay-bader shall be urder the charge ofa conpetent persoq autlrorired in wrftnrg
by the nnnager, herein calbd tlp 'Opera tod.
10.8 All persons enpbyed or to be errpbled to operate HEMM shall be trairrd.
10.9 Only srrch ftters/nechanbs possessing drivefs/operatofs lbense, shall be alkrwed to carry out test-run of
HEMM.

10. 1 0 No person other than tlre operator or the nnnager or any person so aulnrired in writnrg by ttr rrnrager shall
ride on a shorzel excavator or pay-krader.

10. I I No person shall be permitted to rile in the buket of a shor,el excavator or pay-krader.
10.12 Sho"eVexcavator dbpers ard pay bader bucket shall be lowered to tlrc grourd during greasing operatkrns.

10'13 No sholel excavator or pay hader shall be operated in a positb4 where any part of the rrnchine or
susperded bads there from are bough cbser than 3 m to exposed higlr voftage trarsmbsbn lines, unbss the cgrrent
has been crt offfrom strch exposed tansmissbn lines, and positive nrans have been taken to prevent the lines from
being energized. A notbe ofthis requirerrrnt shall be posted at the operato/s positbn

10. 14 Ebctrbal cabbs, if any, shall be.hil in strh a narrrer that tlrey are rnt erdangered eittrr by filling rocks or by
any nnbib equipnrnt.
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'10. l5 The shovel/excavator/pay-bader br.rket shall be pulbd out ofthe bank as soon as it b fi:ll
10.16 When being operated in soft or urstabb growrd, every shovel ard excalator shall be srpported
heavy phnks or pobs so as to distbue ttrc bad oftlre nnchirrry over hrger area and prevent ifs topplirg

10. I 7 When not in me, shovel excavator ard pay-bader shall be nnved to and stood on stabb groud.
10.18 If npre ttnn ore stripping nnchine b in rse in any area, either on the sanr berch or on diftrerr berrhes, the
rrachirps shall be so spaced that there is adequate space fur saft operatbn of each equfrrrrf, ard ttrere is rn
danger from flying or frlling pbces of storrs etc. from one nachirr to the otlpr.

10.19 TtE saftty ftatr:res reconrnended in equfnrnt's shall be rmde a part of ttre rntice inviting terder fur rrew
procurenEnt ard t}r design ard drawnrg shall be obtairrd from OfuI for ftting ttr sanr in oH equfnrnt.

I I.O DUTIES OF SHOVEI. D(CAVATOR & PAY I.OADER OPERATORS:
ll.l Befure any nachine is prt into operatbrq the operator shall krok frr ary placards/tags on the nnchire ffke
'OUT OF ORDER"' 'UNDER REPAIRS", erc. ard in case srch tags are seen anyw*rere in tlp eirtire systenl ttr
nachire shall rpt be started.

11.2 At tlr conrrrncenrrfr ofhb shift, the operator slrall personally irspect ard test tlrc rrachine, paying special
attentbn to tlrc filbwing detaih - (f that every waming devbe b in working order, (i| that it is nrcchanically soud
ard in effciert working order, ard (O tltat tlr futrtrrg ftGres are in proper working order, ifthe nachine is required
to work belord day-fu[t hours.

ll.3 He shall rpt take ortr the nnchirp for work mr shall he work the nnchirr, unbss he is saGfied of its saft
working order.

11.4 TIE operator shall naintain a record of every inspectbn nade uder claue ll.2 naboud paged book kept
fur the pupose, ard shall sign every enny nade threin

I 1 .5 The operator shall keep the cab wirdow cban so as to ensure clear vhbn at all tinps.

ll.6 The wakwaln in or abor.t the cab of aryz shove! excavator ard pay-loader shall be kept fue of loose took,
gease cortrainers or other nateriah that miglrt fill or gile rbe to trpping trazard.
ll.7 Ttle operator shall rnt operate the nnchirr when penions ,tre in srrch proximity as to be endangered. The
danger rcne ftir each bading nachire shall be dechred by the narnger ard denarcated distirrtly.

I t.8 The operator shall not swing the bucket over-passing t}re tnrckVdrrrpers when they are beirg loaded. He shall
swing the bucket over the body oft}e rucUdtnrpers whikt loading ard mt over the cab, unless the cab is protected
by a substamially strorg cover.
I 1 .9 Before baving t}e nachirr, ttre operator shall bwer the brcket to ttr goud.
I I . l0 TtE operator shall mt allow any rrnr,flnrbd person to ride on the nachirp.

I2.O DESIGN, OPERATION AND MAINTENANCE OF TRUCKS AND DUMPERS:
12.1 Every tuck or dunper and ottrer nnbfu equiprrrnt shall be naintairpd in good ard saft working condition and
shall be proviled wittr:

A - Tpperllirrks:

i Cabin Guard Extersbn Carnpy shall cover t}r operator's ftlly.
ti E<har]st{Retard Brake: Devbe to contol the speed of trrck whib operating down the gra.dient. Refer DGMS
(Tech) Circuhr 02 of 2004.

iii Pmpelbr Shaft Guard: Propelbr shaft guard as specified in DGMS (Tech) circular l0 of 1999.
iv. Tail Gate Protectbrx Protectbn ofoperalor against collbbn either by head on or head to TaiI
v' Limiting speed devbe: Frabb mine nanagenrnt to decile tlre naxinun speed ofvehbb to be operated in mine.

The devbe nny be Ebctonb or nrchanbal type speed govemors.

@
on rBb,
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- vi Audb - visual ahrm while re'rrening: The ar:db - visral ahrm provited shouH confrrn to DGMS CfechFtrc#
No.01 of2010.

vii Provbbn of Two breaks: One of brakes slnll be fiil saft. For detaik reGr DGMS Circuhr 09 of 1999.
vin Body fiffing posit'nn locking an-angerrrnt:A hooter abng wittr an indbatbn h provlled to irdbate tlrc body is snll
in lifted positbn

ir Fire stppressbn System Reftr DGMS circuhr l0 of 2004. The fre srppressbn qstem shall be a fictory ftnrrfi
ard ofapproved type from Directorate.

r Blind spot mirror: Operator can have vbw in blind spot area.
xi Fire resistarf hoses at hot arp: To decrease charpe of fre.
xii. Elecfb Wires ard sleerrcs ar€ to be of fre resisarr qtrahy To decrease charre offre.
xiii. Ttnbo Charge Guard ard exlnrst h:be coated with lrcat irsuhted pairr: To decrease charrce of fire.
xiv. Batt€ry Cu otrSwitch: To decrease charre of fre.

xv. Rebo reflective reflectors on all slles: For visfuility ofrrrk durrrg nigtr.
><vi Seat bet remirder: To alert operator frr uing the seat beh
xvii Proximity waming devbe: To abrt operator when approaching ottrer vehbbs/ obstr.ction xviii Rear Vsbn
Sptem To assist operator during reversing reftr DG Circular No. 12 of 2009.
xilc Aro dipping S)4stem To redrrce ghring on e1rcs ofoperator dr:ring n[{rt operatbns.
rc [-oad kdbator ard Recorder: Ernbbs nBnagerEnt to detect ard pre\rent over bading.
B - Dunpers:

1. Mechanbal steering locking to prevent uioward rnvefiErfr of steering wheel ard tyre whfle work penors
working bebw the cabin whih engirr b rurning

2. Blird spot mirror apart from rear vbw mirror to enabb operator to have cbar visfufty of blind spot in ard
around durpers.

3. Mechanbal type Anti collision device to avoid head to tail collkkrn on haul road such as tail gate, bunper
e*ersbn or ar5z other stong devbe.

4. Fire resbant lrydraulic hoses in phce of ordinary hoses to decrease tle ctnrre of fre. All the sbeves ard
cordtrcts where cable/wire are passed shall be fre resbtant.

5. Seat beh 6r operator.

6. The raximm speed of vehicb shall be
affonatb nrars.

7. Proper shaft guard.

restricted to 30Km/turrs by bbcking higfrer gear or any other

8. Proximf working device.

l2.2llre operatols cabins of durperJtfpers/other nnbib equfnent shall be well desigrrcd, substantially but ard
air corditbrrcd so as to rerder adequate protsctbn to the operator agirst heaq dts! rnise etc. A seat beL frr ttr
saftty ofthe operator sh,all also be provided in tle dunper/vehicb.
I 2.3 The audb-vbr:al alarm proviled on tuckydmperyottpr nnbib equfnent shall be of srch irtensity wtrbh is
mt bss t}an 5 dB(A) above t}e surrotnding mhe lelel

12.4 Every tuck or dunper shall be rrder 0r charge ofa corpetent person aulnrhed in wtiing by ttr nnnager
herein called the 'drivel.

12.5 All persors enployed or to be erpbyed to drile/operate tr:cks/drpers/tfpers shall be properly trairrd.

12.6 Only strh ftterVrrrchanics possessing drivefs/operatofs berse, shall be alkrwed to carry ou test-rur of
tucks/drrrpers/tippers.

12.7 No person otler than t}r driver or the nnnag er or any person aulrcrised in writing by t}e nanager shall rlle on
a trwk or durper,
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12.8 No person sha[, or shall be permitted to, rlle on the board of a running tnrk or dunper.
12.9 No vehbb shall be baded/u:kraded on gra.dbnt

12. l0 As fir as possibb, baded tucks or dunpers shall rnt be reversed on gra.dbns.
12.11 Strficbff stop blocks shall be provided at every tipping point and these shall be rsed on every occaslorl
naterial b durped.

12.12 Code of lraffc Rubs fi:aned by tlre Marager shall be adopted ard folbwed during nnve rEnt of all trrcks
and dunpers. They shall be promirrntly displalrcd at rebvant phces in the operrast workmgs ard on trrck/durpers
roads.

12.13 When not in rse, er,ery tnrck or dunper or other wheebd trackbss nachinery shall be fiDved to and parked
at proper parking place(s) *{rich shall be on bvel grorrd ard away fom working area of ot}rr npbf,e equfnrrt.
The tnrck or dunper or other wtreled trackbss nachirery shall not be parked at a pbce where it carnot be
observed.

12.14 No person sha[, or shall be permitted to, work on the chassb ofa trck or dunper, wit]r ttre body in a raised
positbn unbss lhe trck or dunper body tas been securely bhcked in position TtE hoist rrpchanbm shall not be
deperded r.pon to hoH the body oftlre r:rrk or dunper in a rabed posifbn

12.15 Suifabb poirts shall be designated for parking utflity lans ard ot}er ligfrt vehbles in tle operrcast wor{<rrgs,
*tbh in m case shall be bss than 30m away from the area wtere npbfu HEMM operates. Ttre liglrt rzehbbs shall in
no case be taken beyond ttre designated point unbss operatbn ofHEMM in ttr vbinity has been stopped.

12.16 No person other than those ar.ttorized shall be permitted to enter or rennin in any dunping 1ard, loading ard
mloading points ard urning points.

12. I 7 In respect ofevery tuck/dunper or class oftuck/dunper, the nnxirrurn krad to be hauled shall be determined
and notified to operatorVdrivers by the Manager. Speed lirnits at whbh srrch loads can be haubd shall aho be
determined ard fixed by ttc Manager, deperdirg on t}e road gra.dbnl direction of nplenrnt, road sgrhce etc., and
noticeVsign boards speci$ing the sane shall be posted abng tlre haul road at approprbte phces/sectbrs.

12.18 TlE saftty ftatrres recorrrErded in dunpers/trrckVt[pen shall be nade a part of t]re rptbe inviting tender
for rrcw procurenent anl ttr design ard drawing shail be obtairrd from OEIU 6r ftting ttre sanr in oh equiprrrnt.

I3.O DUTIES OF TRUCKTDUMPER/TIPPER OPERATORS:

l3.l Before conrrencing work, the driver shall personally ctreck tlre dtnrper/twk/t[per for o(s), firel & water
heh, tyre infatbrL ard gerrral chanlirrss, and inspect ard test the vehbb, paying special attention to ttre folbwing
detaft: (f that brakes and steering system irrctding enErgency steering are in proper working order; (D that tip
waming devbes irrt d",g aUorrntbally operated audtr visr,ral revening alarm and rear vbw carrEra are in working
order; (iii) tlnt rear vbw mirrors on eirher side ofthe vehbb ard blind spot mirror b proviled; (iv) ttrat sile indbator
lights are in working order; ard (v) that head lights are in working order, if the r,ehbb is required to work after day-
light hours.

13.2 The drir.erloperator shall rnt take or-t the vehbb for work nor shall he drive the vehbb, mbss he is satisfied
that it is nrchanically sourd and in effcbnt working order.
13.3 He shall wear tlre seat beft before starting the vehicb and shall aho ersr.u:e that other persor(s), if so arxlnrired
to ride in tlre vehbh, are properly seated ard also wear saftty bets.
13.4 TIle driver shall nnirrain a record of elery inspectbn nade urder chtse 13.I in a bowrd paged book kept for
the pwpose ard shall sign every enty nade therein
I 3 . 5 TIte driver shall keep the cab wirdow cban so as to ensrre cbar vbbn at all tines.
I 3.6 The driver shall ensure tlnt the gear is in rnlral positbrl and parking brake is or1 before stopping the engirrc.
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13.7 The driver shall hadb tlr trrck/drrrper careflrlly ard keep it wder contol at all tines. He shall rc@
downhill gradbms in bw gear so tlat mininrrn ofbraking b required.

13.8 He shall not drive too fis! shall avoid dku"actbrs ard shall drive deftnsively. He shall rnt attenpt to overtake
amther vehbb r,nless he can see cbarly area ernugfr atread to be sure that lr can pass it saftly wi0nu exceeding
the speed limit, ard that area ahead b free of any road intersectkrn or jurrtbn He shall also sotnd audibb waming
signal betrre olertak ing ard shall mt attenpt to pass the otlrer vehble ut tE has received a proper ardbb signal in
reply.

13.9 When approaching stfuping equbnErf, tlre driver of*p ttrck or dwrper shall sourd the ardbb waming signal

ard shall rnt attenpt to pass tre strfiping equipnrnt until he has received a proper auCibb signal in reply.

13.10 Befure crossing a road or raihray lirr, he shall redue hb speed, bok in both directbns along the road or
raitrray lire ard shall proceed across the road or raihray line only ifit b saft to do so.

1 3 . 1 I TtE driver shall mt operate the tnrck or dunper in rerzerse tmless he has a cbar vbw of ttre area behird ttre

vehbb. He shall give an audbb waming signal before reversing a tnrck or dunper.
13.12 Driver shall be swe ofcbararrce before driving ttrough hn neh, archwalr, phnt shrcture etc.
10.13 TtE drirar shall not drive 'rpse to ail partbularly behind a vehbb with twin rear wheek from whbh a storp
pbce wedged between the tyres nay fly back into the windscreen ofhb vehbb.
13. 14 He shall sourd atdible waming while approachirg blind corrrrs or any other poinls where person nay walk in
fiont tmeryectedly.

13.15 The driver shall see tlnt the vehbb b rnt overbaded and that nate rial b rpt loaded in a nnnner as to project
horbontally be5licrd ttrc sides of tlre rrchble's body ard t}at any nnterial projecting beyord the font or rear is

indbated by tlre red flag du'ing day ard a red ligfrt affer day-ligfn hours.
-13. 1 6 The drilrr shall rnt allow arry wrar. horired person to ride on the vehbb. He shall aho rpt allow rmre than the
ardnrired nrrrber ofpersons to ride on the vehbb.

14.0 DUTIES OF MECHANICS, FITTERS OR ENGINEERS: (a) At the connErrerEnt of every shift he shal
personally inspect ard test every nzchirB and vehbb paying special attention to ttre fullowing detaft: (!) That tlle
brakes ard ttr waming devbes are in working order; (i! If t}re vehbb or rrnchirp b required to work after day light
hours that tlr lighfs are in working order. He shall mt permit ttre vehbb or nnchine to be taken ou fur work rnt
shall he drive the r.ahbb unless he b satisfied that it is rrrchanba\ sorrd ard in effcbnt working order. (b) The
nechanb shall naintain a record ofevery inspectbn in a borrd paged book kept fur the pwpose. Elery entry in the
book strall be sigrred ard dated by the person naking the inspectbn

15.0 DUTIES OF MANAGER: It shall be the duy of the nanager: a) to ensure conpliarre with the aforesail
precaubns. b) To determine and speci$ in respect of every vehbb tte rnaxinrrn had to be haubd and naxinun
speed oftlre vehbb ard catse notbes speci$ing tbe sanE to be posted akrng t}r road at approprbte phces; c) To
cause waming notices (drawing atterfion to any rrcessary precartrkrns) to be posted along the tuck or haulage roads
at appropriate places, hke bvel crossing , ctnve and turning points etc. d) To designate the persors aulprbd to rile
on tnrks; e) To give every tuck driver directions in writing with respect to bads, speed, persors auhorired to rides
on uucks ard precartrkrns rccessary for saft nrrring f) To cor.rrtersign entrbs in books ard records to be naintairrd
in pursurre ofthese precadions; g) To take srrh other precautiornqz nrasures as nay be necessary to ensue saft
operatbn and nainlenance oftrarsport lehbles and for ttre saft ofwork persors.

I6.0 TESTING OF BRAKES:

16.1 Brakes of every ftrk, tbper and any other wtBebd u'ackbss rrachine shall be tested at bast once in two
weeks, in a nnrner as irdbated bebw:

(a) SERVICE BRAKE TEST : The brake shall be tested as specified by ttr nanuficturer of the vehtb or on a
specifed gradbnt ard speed when the vehicb is ftlly baded. The vehtb shouh stop within a distarrce as specified
by tte OEM when the brake b appfed, whbh shall be obtained from the rranuficfirrer of the vehbb.
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'O) PARKING BRAKE TEST : The parking brake shall be capable to hoh tlrc rehbb frr a perbd of at FasYten
minrles when it b filly baded ard phced at tlre nnxinr:rn gra.dbrt of roadway on whbh it is permired b ply.

16.2 A record of every srch test carrbd on errcry dunper/trrck/tfperlother nnbile HEMM shall be kept rrninairred
in a boud paged book whbh shall be signed by the penon carrying out tlrc tests ard shall be courtersigred by tle
engirrcer ard the nanager. In case any deftct in braking system t observed in any equ[nrnt/HEMM, smh
equ[rrnt/IIEMM shall be taken offfom operation ard record thereof slnll be kept naintairrd.

16.3 All ofthe above procedure ard precartbnary nEa$nes regrding ie. testing ofbrakes irrtrding servbe brake,
retard brake, pa*ing brake ard steering shall corrply the provhbrs as stfuubted in DGMS Tectnbal Circuhr
Nos.36/1972, 03/1981 ad MD0l2 ie Serbe brake , Retard brake, parking brake ard steering shall be teste d with
accebratirgthe engirE to 1400 RPM, I300RPM, 1200 RPM ard 1000 RpM respectively.

I7.O PRECAUTIONS DURING FIRING:

17.1 Shob shall rnt be fred except during tfE hours of day ligfrf AII hobs charged on any orr day shall be fred on
the sane day.

17.2 Shots shall not be fred in cn:shed, broken or frach:red gfourd.
17.3 As fu as practbable, hobs shall be fred either betrpeen tte shiffs, or durirg the rest intenal or at tlre end of
work trr the day.

17.4 A dbtarre of 300 neters, herein affer be calbd 'Danger Zorr" in any directbq tom the place of firing The
danger rcne shan be distirrtly denarcated Oy rEffi of red flags or ottrer suitable nrars) at bast 30 minxes before
fring ofhobs.

I 7.5 Proper ard dbtirrt waming by a siren irstalled fur the purpose shall be given wittrin the danger rcne, at bast l0
mirnfres before the hohs are fred.

17.6 Before the hobs are charged, sterrrrrd ard fired, the blastelbhsting brennru wifh assbtarpe ofhis assbtants,
appointed in s,fficbrfr Mrber in writing by the nanager, shall ensure that all persons have eitrpr leff the danger rcne,
or have taken adequate shelier.

17.7 During the approach ard progess ofan ebctrb storm the blhwing precaubns shall be taken

(a) No expbsive, partbularly detonators shall be handbd;

(b) Ifcharging operatbns have been connrrrced, the work shall be dbcortinred rrnl fie storm tgs passed;

(c) Ifthe blast is to be fred ebctrically all eposed wires shall be coibd tp ard ifpossibh placed in tlre nnuth oftk
hobs, or kept corrcred by sonrthing other than a neal phte;

(d) AII wires shall be rennved from contact with the steel raih of a hauhge tack so as to preverrt tlre charge being
expbded prennturely by a krcal srfte of tIre lighening.

17.8 Afer shots have been fred; m person shall enter or be alkrwed to erser the phce, until30 mirntes affer fring of
the shots. Before albwing any person to enter the area, the irrcharge ofthe bhsting operatbrs shall rnake srre that
the area is free tom dtsg snnke or firrrs.
17.9 In case of misfres, precattkrns as hid down in Reguhtbn 167 of the Mer2llitrous Mirrs Regulations, 196l
shall be taken

I 7. 10 (a) Explosives shall be rsed in operrast mirres in tlre order of ttreir date of nanr.&cture.

(b) Erylosives narnfictued earlier than sk nnrrls shall mt be ued. [n case the sheEliE ofthe expbsive b bss t]ran
6 npnttrs it shall not be used after expiry ofthe shetrlift.
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.l7.lI(a)ErybsiveswhentarsportedinvehbbsshaIlbecarrbdinanErybsiveVanapproved,,s
Controlbr ofBpbsives.

(b) E>pbsive vans used for the trarsport of epbsives shall be in saft operating conditbn and shouh be driven by
conpetert lbensed drivers.

(c) The vars shallbe kept in bolated bcatbns while baded.

(d) Vans shall be well bcked except dwing tinres ofphcerrErf ard renrcral of stocks of sh:ny eryhsives.

(e) Snnking and open flanrcs shall not be permitted in or near the vans containing sh:rrylerrulsion erylosives.
17.12 Al detonators and prinred camilges shall be kept in secure receptacbs at a safe distance from the detonating
flse ard the erybsive urfil actually required for u,se.

I 7. 13 The cases of shrny eryhsives shall not be opened unbss ttre hobs are ready for ctrarging in every respect.
17.14 The hohs shall be charged and fred as soon as possible after the erybsive is tarsported to the site of
bhsting. AII nornal precatilbns for charging and fring as lail down in ttre Reguhtbns shall be stbtly observed.
17.15 The entire operations of tansport of the erylosive to the site of its use, cutting & slitting of carridges and
charging and blasting shall be placed urder the overall charge of a corrpetent person hoHing Forerran/IVIate
certificate or such ottrer qualiftatbns as nay be approved by the Director-General of Mines Saftty and appointed in
writing by ttre Manager for the pupose.

18.0 FENCINGAROUND OPENCAST WORKINGS: The periptrery arourd ttrc linits ofopencast workings, and
edges ofberrctres ofthe opencast workings shall be kept ftnced in accordance wittr DGMS Circular No I I of 1959.

I9.O PRECAUNONS AGAINST FIRE:

19.1 A code of practbe shall be drawn tp for dealing wittr fres at different locations in the operrcast mirr, and for
dealirg offres in healy earth nnving rnachinery.

19.2 Alonratb fre protectbn ryatem shall be provided ard kept naintained in working order on every HEMM used
for loading anl tansportatbn

2O.O PRECAUNONS AGAINST DUST:

20.1 Adeqrnte arrangerrents to srppress dry drst by wetting shall be nade, if during any operation of dnlling
loading; urloading cnshing dressing etc., drst is likely to be prodrrced in sr:ch quantity (not rnore than 3mg/rn3 ) as
rrny be injurbw to the heath of persons, as aho on roads and benches where ftrcks and drrrpers operate. Dust
surveF shall be done as lail down in Reguhtbn 124 ofMetalliftrors Mines Reguhtioq t 961 .

20.2 Tnrc,krmurted drill nachines design for tube well drilling for sources of water shall not be rsed. Only proper
type ofBhst Hob Dnll Machine, specially designed for mining purpose, shall be used.
20.3 Adequate arrangenrents to alhy dry drsL by wetting shall be rnade on haul roads and Benches where rnobfu
HEMM, trcks and tippers operate.

20.4 A[drills shall be provided wittr wet driling arrangenrerf or wittr a devbe, duly approved by ttre Chief Irspector
ofMines, to prevent atomsphere getting charged wittr dts! whbh shall be kept in operatbn during driling operations
ard it shall be nnintained in efficient working order. No dry driling operation shall be carried on

21.0 Protections of workers against noise & ubratbn: Suiable steps shall be taken by all appropriate rrrcans to
redwe the eryostre of workers to any excessive rpise and vibratbn Guilelines given in DGMS (Tech) Circular
No. l8 of 1975 and 5 of 1990 shall be stictly conplbd wittr" The persons engaged in operation of dnll nnchftrcs,
dozers etc. who are eryosed to higfr noise level shall be provided with ear nuffrnounted hekrrets.

22. O GEN ERAL LIGTITING, PRO TECTTVE EQUIPMENT,DUST,N O ISE ETC.
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22.1 Gerrral Lighting: Where rnurral lighting b irs 'trcbnt, adequat€ general fuhing as per t}e stardards lail-down#
Notificatbn No. GSR-61 8(E), dated 28th Apnl, 201 7, publbtnd in the Garette of India dated 2 I st Jurr, 2Ol7 , Pafi
lI Sectbn 3(f. [reprodrrced in No. DGMS (Legb.) Circuhr No. 03 of 2017 Dhanbad, dated], issued uder
Reguhtbn 148(2) shall be provided during working hours in the opercast workings ard abng roads, erc. For proper
inspectbn oftk higlr slles and berrhes oftk operrast workings at nigtq suitabb search ligfrts shall be proviled.

23.0 PROTECTT\,ts EQLIIPMENT: (a) Every penon working in tlp mire shall be provided wittt, ard shall use, a
hekret, protective, Footwear, flrrcrescent jacket dwt nasks, gogghs ard ear phrgs/earrnrft ofa tlpe approved by
the Chbf Irspector of Mires. (b) Every penon permitted to work on heigtt or at any phce havirg irrlination of 45
degrees or nnre, tom wlrere he b likely to slb or overbahrre, shall be provlled witb ad shall r.se, a f,rll body
harrrss ofa type possessing latd BIS licerse and approved by the Chbfkrspector ofMines.

24.0 CODE OF SAFE WORK PRACTICES:

24.1 A suitabb 'Code of lraffc Rubs & Saft Work Procedures' for reguhting the rmvenrnt ofHeary Earth Moving
Machirtry tucks, tippers and other wtrebd trackbss nnchirrcry (corrrrrnsurate wittr the capacity/size tlpe of
nnchirns used in tlr mine) shall be franed ard enftrce d inrEdiately. Swh Code of Traffic Rubs shouh be
deliberated ard ap proved by Tiipartite Conrnittee. A copy oftraffc rubs, in a hngtage trderstood by therq shall
be nade over to all concerned, ie., to drivers ard operators of HEN,IIT{/firkVt[pers (irrhrding t]rose bebnging to
corfrractors), $ryervbors ard mirr offciah, and to such other persors who nnnitor/cortrol npvenrrf of HEMM.

24.2 A suitabb 'Code of Practice'fur prevention of injru'bs to persorxs engaged in tbpng on stock pibs, tbprg at
cnsher, dwrping of overburden at dufip 1ards, at k ading and unbading points etc. (conrrEnsurate with the
capaclylsbe type of nnchirrs used in tlrc mine) shall be franEd ard enforced irffrEdiately. Such Code of Practice
shouH be detberated ard approved by Tri-partite Conanittee. A copy of tre code of practbe, in a language

uderstood by tlerr! shall be nnde over to all cornerred, ie., to drrrp-neq drivers and operators of
HEMlwtuks/tippers (irrhding tnse bebnging to corfiactors), stpervisors and mire oficiab, and to such other
persors who rnonilorlcontol drrrping/tfping operations.

24.3 A suitabb 'Code of Practbe" for dealing with fires/spontarrou heatirg at diftrent bcatbns, rrnchineries,
vehbbs, etc. shall be fi-anrd ard enforced inrrEdiately. ArrangenEnts for frefgfrting shall be provided on all
HEMM. Srrch arrangerrrnts sha[, if possibb, operate ar-rtonntbally on appeame of fire or occurrerrce of
spontareous heating. The autorBtb fire f$tiltg arrangenrrt shall be provided wittr optbal tlrernral or any other
suitabb fre sensing devbes suitably bcated to sense any rbe in tenperaore beyord a predetermined ffi or fre ard
aUonntbally achrate the fre srppressarf from a contairr(s) to strh fre hazrd areas of the nachirr through lixed
phnbing network ard rnzzles. NOTE: Above 'Codes" shall be corstantly and prominently displayed at every
rehlant pbce irrtlding in tte operrast workings, workshops, truck-durper roads, spoi/coal heaps, nraterial yards,
etc.

25.0 MISCELIANEOUS:

25.1 (a) Tnrcks, tippen ard other heavy vehbbs, rnt behnging to rr ragerEnt shall rnt be alkrwed in ttre mirr
prembes witnU a ralid pass issued by the corrpetent arrlnrity of the mine. Before the pass b issued the mire
engirrcer/corrpetent person shall check the roadworthirrss of such vehbb. ln order to ctreck ttrc entry of swh vehbb
in ttr mirr premises, properly rranrred check gate shall be provided at the mine entrarre where the record of entry
& exit of each vehbb shall be nsintairpd. At tlre check gate t}e lbense of the drivers shall aho be ckcked for
elimirnting *re possiLriliry of unlbersed persons &ivrng ttrc vehbb. (b(f Persors engaged in swhce operation and in
pzirtbuhr, the Contractor's workers shall be provided closer and conpetent slpervision (if AII persons engaged at
any work within tlrc mine premises through the contractors shall be provided reblant training ard other job rehted
brbfugs and that the drivers ofthe vehbb bebnging to contractors erfiering the mine premises have additiornlly been
explained the salbnt provisbrs of 'Ti?ffc Rubs". (iii) Each and every operatbn, inchdrs the operatirn carrbd out
ttrough contactor's worker or by ousile agerry, shall be phced urder the charge ofa conpeterfi srpervisor, duly
appciinted ard atfrhorired by ttr manager.
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ensured-hr/'25.2 Sepwate stock lards shall be rnaintairBd for drrrping and dbpatch of minerals and it shall be

dispatch of minerals is not carried or-t from the stock prd where durrpn:g is rnder progress.

26.0 Pbase rpte that this permissbn is subject to the folbwing additbnal conditbns:
26.1ln the event of any changg in the circunstarrces conrected with ttrb permissbn whbh is likely to endanger tlre

life of worknpn enpbyed in tlrc mining operatbn for whfoh ttris permbsbn has been granted shall be stopped
fortltwith and irfrirnatbn thereof sent to this Directorate. The said mining operatbn shall not be resurred wittrorf an

eryress and fresh permbsbn in u/riting;

26.2This permission nny be anrended or witMrawn at any tinre shouh it be considered necessary in the interest of
safety.

26.3lf at any tinre any ofthe conditiors subject to whbh this permbsion has been granted is violat€d or not conplied
wittl this permissbn shall be deenpd to have been revoked wittr inrrrdiate eftct.

26.4 Thh permbsbn is being bswd specificalty urder the reguhtions nrcrtrioned above and wiftrou prejudbe to any
other provision of law, whbh rnay be or rnay becorrr applbabb at any tinr..

26.5 This letter speci$ing corditions governing to use of Heavy Earth Moving Machiniry (tIEMM's) without
deep hole blasting shall renrain vatd for a perbd of five ((E)-yearc from tlre date of issue of ttris permission btter
or validity ofmining hase perbd, whbhever is earlier.

URIEET KATEWA(DIRECTOR. AJMER REGION 1)

THIS IS A SYSTEM GENERATED DOCUMENT, DOES NOT REQUIREANY SIGNATURE.

(our Faithfully

;Jlfrlm
\€
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HIGH COURT OF JUDICATURE FOR RAIASTHAN
BENCH AT JAIPUR

S.B. Civil Writ Petition No. 1024712025

M/s Om Shubham Housing Construction Company Private
Limated, Through lts Authorized Signatory Dr. Anita Kanwar
Rathore, Kurki House,897 Gautam Marg, Nirman Nagar, Jaipur
(Rajasthan).

versus 
----Petitioner

1. The State Of Rajasthan, Through Its Chief Secretary
Government Of Rajasthan, Government Secretariat,
Jaipur (Rajasthan).

2, The Principal Secretary Department Of Forest,

Secretariat, Jaipur.

3. The Principal Secretary, Mining And Petroleum,
Secretariat, Jaipur.

4. The Deputy Chief Conservator Of Forest, Alwar.

5. The Mining Engineeri Depaftment Of Mlnes And Geology,
Alwar

----Respondents

For Petitioner(s) : Mr. A.K. Sharma-Sr. Advocate
Mr. Mukesh Kumar Meena

For Respondent(s) :

USTICE ANOOP KUTI{AR DHAND
Order

LLl'l7l2,i25

t.' The instant writ petition has been filed by the petitioner with

the following prayer:-
"(i)By issuing an appropriate writ, order or
direction in the nature thereof thereby call the
entire record pertaining to the present matter and
may kindly quashed and set aside the impugned
orders dated 13,06.2025 and 16.06.2025 passed
by the respondents;
(ii) By issuing an appropriate writ, order or
direction the respondents may kindly be directed
to allow the petitioner to continue the mining
operation of the mining lease No. 258/89 situated
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At Village lalsikalan, Guweda, District Alwar titl the
application of petitioner is decided.
(iii) Any other appropriate order or directions
which this Hon'ble .Court may deem just and
proper in the facts and circumstances of the case
may also be passed in favour of the humble
petitioner."

2. By way of filing this writ petition, a challenge has been led to

the impugned orders dated 13.06.2025 and 15,06.2025 issued by

the Office of Deputy Conservator of Forest, Alwar and the

Department of Mining Engineer, Mines and Geology, Alwar

respectively.

3. Counsel for the petitioner submits that the petitioner is

conducting mining activities within the prescribed allotted area

and this fact is clear from the joint inspection report prepared by

the authorities. Counsel submits that .without any basis, the

Deputy Conservator of Forest, Alwar has sent a letter to the

Department of Mining Engineering for taking action against the

petitioner for cancellation of his mining activities, as the land of

the petitioner is falling under forest area. Counsel submit that a

detailed reply to the aforesaid notice has been submitted by the

petitioner before the Deputy Conservator of Forest but the said

reply submitted by the petitioner has not been decided and in the

meantime, the Assistant Mining Engineer, Department of Mines

and Geology has issued a notice to the petitioner to comply the

order dated 13.06.2025 passed by the Deputy Conservator of

Forest. Once this fact from the joint inspection report has been put

on record that the petitioner is not doing any illegal mining

activities but he is doing mining activities within the prescribed

area and when this fact has also been clarified to the respondent

by way of filing a detailed reply, no action for cancellation of his
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ut,,l
mining lease was required. Coufisel submits that even a detailed

factual report has been given by the Department of Mining

Engineering to the District Collectoq Alwar on 17.05.2025, hence

under these circumstances, interference of this Court is

warranted.

4 Heard and considered the submissions made at Bar and

perused the material available on record.

5. Whether the petitioner is doing any illegal mining activities or

not and whether the petitioner is doing the mining activities within

the prescribed area or not?

5. These are the disputed questions of fact, which cannot be

adjudicated by this Court under its jurisdiction contained under

Article 226 of the Constitution of India but looking to the fact that

several inspection reports have been annexed with the writ

petition and a detailed reply along with this document has been

submitted by the petitioner before the respondents. It is expected

from the authorities concerned to consider the reply submitted by

the petitioner and pass the. appropriate orders strictly in

accordance with law within a period of four weeks from the date of

receipt of the certified copy of this order.

7. The present writ petition stands disposed of, accordingly.

Stay application and all pending application(s), if any, also stands

disposed of

8. For a period of four weeks, no coercive action shall be taken

against the petitioner.

(ANOOP KUMAR DHATTD),J

(3 of 3)

Ashu/25
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l' consent to Establish and opcatc should be obtatned from RPEB before stining pi.oauctiou"@urbmine. : JrsErrrS Prt

2' This Environment-clearance (EC) is qanted.y the pro;ioct perqrouort,for tbe oiaing Iease*s iierdetails mentioned against that name in the,Table-i rUouu."
3- 'rhat the PP shall comply with all the applicabre provisions rriohrfibned in..f,rre MoEF and cc 0ffice

Memorandunr dated 24th June,20l4 and 24th December, ]019,
q. That thg grant of this E.C. is issued from the enviroqmetr.ta{. anglL only, and doos not absolve thc

ptoject $roponent from the Other statutory bUlig*ions presofibed'unddi any ottrci ['rw'#'any other
instrument in force. The sole md complete'responsibility, tg c,bmply wlth'the cgrditions hid dolva q,
all qthei lawb for thc tirac-beirrg in force, rests with the.lndustry / unit i prqier:*opoaorit Ary.agpbii:

against this onvironme,mat clearanee shal,l lie with thoNatisnal Grsen Tri&nall'if prc$#d, withina

period of 30 days as prectibod undar section l6 of ths Nationo{'Groen Tltffitra'tiA$t ffii, .2 _.

i. As stated Uy tiro Ptir the total water requitrrment fd, $B prpJeot t!4t UI,{fuFd"Y*,'.S#p
rnentioned rgainst the ngina of the Project Proponeni iri Cot',n0.-z Neodidaty pttlttl*iot dtall be

taken fiom ccwn fur withdrawal Project Proponent of gnund waier.

6. As erwisaged, the pp shatl invest the amount us rneotior.rdlltrt Col'. 9 of Ts'mil'b-if ml'urt Se

name o?,"ro&ct 
^p.;;;;# ;;;.;;;;i,;;;il;"ffi. f* hnpr€nrm*rg ss Eil*#*eme's

Hll,LTT,ll!'ff..u,o. rhsamounras $nrrio*eg.il ct 
10 

t'm. no't s &i&I'{'il's

p rop on our (to w a rds a1$ry"l .,.Yl TF ":*, * lrf* I ffi loa;ffi lffi HffiProponout{towarcls fivtual re .€unrnt *""/A 
;i.a;;^nifi,.-hu*irh,-sanitat{uni tthcr so0i,#sE6&(niFd

ffi[lea;f{he a1e1 partictrlartv ,n 
Ll"-11,.,..ce in,sdiiino.,o.ffii;iil:in ,sctrooll;&"."rtir

;"#iiHi ii" *;i. iffi ffi $J r :: : :,',,il:fi :1 ffi#qffi J:l["; iuuil,'ll? iiit;x
u*our, shall be earinarked, effcctivety u

't.
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Ii. The SEAC

ffi:*s }fl*t'ffiT:,1.run:,f;
Fnrrir^^*o-trl rrt - ^-- - it have recommended for

considering the ind ividual
projects tisted in the 'norrr.-i- ;;.::l: ":^t t€Jaslhan hereby aci

Norificatinn ,nnr,^I",.31J::1 above as por ttrc provisions of
Clearance m the

[::l:::"*;::i*.::,::l'".::"t,"*"ffi 'JT,i:]ll:fi ,;
cieen bertrprantaro;;;e EiG'ii,r'n,i_iLll"i.?#:ilfi*,filllifl1##i:,..iy*iffi*;i:l
the project proponent and alsolubj"ct to strictco*pri.n.*iii. r",n aud conditio,ns as follows:

A SPECIFIC trNqilGrds

239



and sir monthly compliance reports slrould

teDott of'the rarqe'h,Fe rfr

be submlu.cd to RPCB' and'

h1ffi'[-;[',frniff'[ tr"';11t1l+fltr*,:ffi:;
tll;['lililJj:il::i il,, wffi u",,r*msgttucruro$rd {11',d 

Reoharge structurs in the rease

area as.also implement othor/suitable ,unr.rlv.tion measure#to algment grortrnd lwater re8outces in

i-or{nr anWR
the Bogi ona:t Q [f,ylll -9G Yl :the.area tn consuttat{$1rw{fl1 tt10 tt38lonat .u}IFur't,lr' vv tr v'

n""ri"Ut 
"i't*i#iflm.l,ror,V 

of 'dirreruuUffr'gUUtte g{Wn'fiehighest prioritv

rs menttottt$ tn. Cfi i,t.l,,'l
ntofeu Plqonent U$,.$ti*rm *# theifa5sq4t Wo'king:$!'fttt lvltnd f,or all l?trys-+i{ 

intragh'ucttrte

iaciiises ru"h .. r.r*rtfi..t frriiy,-r.nit*tioo friitity, nrel. ttii*qu.liing, along rit.*4,f0 gynfi.ne3{!j'
rnedical wi&ps, and toifets fb;;;re rygeofn for intontr rtnWtil6q,finsAa and atbn'ritted to RPCB'

jaiputihfthcrflmt sf CTE/C-T€r,Trhe trtubitrg taotlit&s and,Otou,p lnsur&4ce shouMr&:prov'ided for

minlryl$ours.
r :. Tslrtoil' dfia1t1qrL-rftEl00$etld$imil,V,

.)
no,t tre*qithmfi{licrd fot a

periodmsdrthen-:-tthrccyeatq.,ltdi&4dist, {tii,' I0dCi lpcrlt&iei{u n : an d' plantatio ti " in mined o u t

,$a11:ensu.re that no natufal uiet$ c6'urse I warcf 
:6Odythall 

be obstructed due

approvat. ' 'i,

construc,t&4ot'h 
"ioiiiiI.$M.fffi$- ,lt'B{qhrr.!lhrirden-iumps:r'{$S.$iw. mffid be des'rgned

st{sc}t, S&hts; of approprtz

tt' [tld'St/.Aii btrdE n dirmgs :

r o. Carlamd dtsins; seldigg: @S*Sll&, sliscntr S&S.isi ot af pto p ri'ste

keeping 5Q s/o safetir. inar;1
';"4'"tf*rc peak sud{en,-rai'@[

a

to any mining.Effi*gfrs
t4. The waste shffift'{*rirrrnpea at designated site aq per approved Mining Pl,an orinouplino*alizcd lard

withla;&lffi area,otl#l,6idl-lna$,area at land providad,ty, dr$to.t,,at$hef.b.,.$;ffi*9 by tt*
lessee,STP/Quury Liscenoe.&ul{cr,The height of tho durtrprtull be aslp$rth+4!firfri$i{'{rm?ting plan

and.toeof{hedr'4 shsutdithr{eteuitting*a{'t. ': - 'i
ts. The benches heittt; wtdth andttqtr.&eil',be,,malh&ired'as Fer the MlVffi.rlgd:et"ffi"UGMS'

1,"*plne Sg U safetir:trarffilffi'"nA !{fv. peak sud{en,r*i,trut &' & oii 5o years dau) anrJ

rnaximurn dl-#fgq in die;Srr#tifffinlrtg th'A mine'rit$ Srirffi.cryrcity:tp+1.9 abc.pwide edequate

pits, whicll,dprddlbp$,onsfrutlh&,at:thacotnors,oit the'gattranddrqifis.qnd q$]{:d.
tr. briils.shallfi&er ba opanatod'q{ttrdtrsUextrao@r3 en equippeU:rneffi:'wator injeaig.ns system.

18. .Ae,envisrigG6;.pfiffed{tt1;Sh[ltt-q miFed' in,ien arca bf '33yoofttqf&':'artiat{trdtidfrtg'g@rr'{iclt ih the

,*r*y 
"orie 

*ornJ-fr. *iningl8*o uv ptlrrting the native'bffies,'aroun{'l_M!,qlq oB dttmps,

. "b.*y,ytltsd,.no *ffi-;6rril&..vuter9oa1, y$.*,-oj. outsi&fl$ee areai,rr'qineti{&tfon widt ftt
Gram p ani*rhy;, ;?;i;idfiiir.tt*.nt l n tire ooihlng rnliiy strirso n':

""' 
re. *.?-U;'ffili,r'i"tlli:i Jfr;t [u u. .o,t.d out in criiicl,l areis prortC'*ithtt.pi' 

it ?ii 
"r 

idi[i ;;d R"BilM s'r"h as ha.l r1ncr.1, toadlnqs ygy::q^11$
shs,Jld be ensured tlii ltre.drmbient Air Quality papfre$qi':.-trolWrft't0 u!Q/

CPCB. "' 'ridi'"i
20. Dara on.ad,i€ild,eir qurltty and gtack snlstont'iulitidil'b'ul-- ilrd Iilrr6 ;*.itr six ur6s* q^fltodr'bfibtry, MOBFII.pAB

lab.
zrB'iistiteqerutum*sr1qy.#"9y::1'i::i:i:i::l'il:1$
;l ilillliff' i:-t4.,$*i,:\.E*"tt1:*,9*:,:iire 

to prcdeot th o f i

in rhe plhnt'3ha1l
'.or alter atibni'ftinl

SEIAA, Rajosthan' In oase
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this authonty for cl

the conditioas

24. Applicant sha{l"also thlG
ap plicable (Dlstrict-Alwar).

werkingshqll'nqt be made wiihou t priai'agp,Sya) ot
:xchVSlbn, qu.lht'im of minoral and qaste sti{{^ 1{ !

Periodic inoniroring ot ambient i{r'uu;ttyiditii,lJiflrtrr.a out for PM,r;,puir. SPM,i90.r and No,
mqnitoring. Location of ilre stat{tht.imini,nu*,6) shall be:drciddd"Utsdif trnttiie meteorological data,
topographical'featules urrd enviroiftFnielly,.rr,rU u.6u6',my,*f.W.litet nge& ind frequency of ilo.niooring
shall be dccided in ccmzutr- ffi,lslfi.m{n6ustr,,rn"**ffieonLot:?oaro (itpcrl. sii;rrontht}
reports of the data"so'csllcstqd*ifrfr{ b. roguilly'r;t*iffid'16':ir,r nrcnlCrcB indumng ure"MoEI!,

4' Measures'sbaH#Ft(ltei hr conttol otnoise lovels.b.elsw$.!.dBA, in the lvork unuiro,ritc* worlters engaged
in operations dfHElv{rv1 ctc. shal ue provided wit,rarpr,lgjmurrq:5' Industrial waste wettr (1vor{cshop and waste water Som de'rnine}ishall be pnopcrly col{ebicd,& trcated so,as

Regional offiBc tade1qw. :-'-''' -- - -;

:::::IT ,3-* 
**ryg|s prescribed ;"duf'dsR;ttiq) dlg., fih lfiy,'tJn;f ii;i DeeEmber ree3

gl1"11l1ll!?i?.o.n1$crra*trap;6if ffi i*,,.ilfi ef.i.=;;;;,8..
Penonnel wor{c'ins i! {+C g.*r.*iu ;;;;FI&; 

'*pdr.o ifi;'nes *reyi51isr1' ai$ii*v8nry{o-cd whr,
adequate u*ffhg and,trrftntrdfi.Cn'on safetv and healfi esnectr, 'i. 'adequare u#fing.Ehdtfffintiriffidl'-ifn safety and heritt 

"rprir,.-ti 
' - - 'n:ir ' '.-- ' 

;

occupationali.ueslth srrrtgsf,ige:.p(ggram sf tir.e.wo*ers shal{iih und[ygekun per.iadiceily o dhrri,e any

6.

1.

8.

It

contractit&ls,d'ue to ereo$ne to dust andrtalcq:cwrcetive meaourcs, if,iioedcd. .,,.
't he fundl ea$markqd fbienvitonmentat proieotirn $ieasures dhaliuo..lropt to rryiiaoaccount end shdl not bs
divertid foixdtcr purpose. Year wise expendittrre shall be reportgd to.the RPCB and the Regionrl. offibo,of
MoEF locmed..a,Lttcknow.
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18.

11. These'
C
(

clearaflce.

prqe.ct,

Copy to

"glrisegc.t the,ofrpr$. under theprolisions of .Water (Prevention and
(frwtnrtion and CoDtrol of Pollution) Act,l98l, the Environmenr

r{fisurdnce) Act, 199! atld'EIA Notification' 06.rpince) Act,'l 99 !,'!f{'iEn Notifi cation' 06.

of Envi Aa,' l*; Wl action. shal!,be. ilitiapd agq,inx the
u;i,i iUu"a+ut ro*uu.tion s?tlie,projeot hu been started'wlflrouri:Utainlnpenvliirimuniar

retqroo"is a$i*t,to final order of tlre Honb'le &rpreme Court of India in the matter of Coa
unisn:if tnai--g in Writ petitionftlvtl) No. 460 of *re year 2OA4 s may be anplicabte to this

Bhawtn, Jor

20' The'ryifrrq .rl*iqital C{bdi'ar{ce is'n*ject to the spgclfio oondil{ortlftbt tire PP shail,obtEln pi'i,in clearance from
foresrv'{t{d uta tlre angte tnctudifg 

"toloui"rh&r:s"raiiiperqtni*ee ofthe-NaftsnairgoiJ wiri r-ir. ir
agr{rcekalft is futther categoricatiy stated that grant of ii'apSl npJ !1ply tleat brestry and wild life
clearanoeghFil bc SFantod to rtt*,p..j"ct arrd that their proposals for fiirestry and wild lift clsarance will be

.,coruCii&red, &ry the, ncqmtive rr*msritiqs on their merits and Dpcision takeh. The invesiment madc in the

l.
Baeh RroBd. iutsa{d. New.E.clhi' l"1P0D3'

2. aaif . Chiii+ci*iy, En vi rotrtrid6{Drpartment, !$ ast !rn, Jaipuii. 
_

3. Srut. Adia;tcalq'€lreirperson,ttilf**, nqtsthan, 69-A, B.ajaj Nagat 
T.o:1"u:l {{nur

4. Eh. Sankatha8rasaqffi'S8gif.I2fO;tumes Eefence Colony,Vaishali l-{agar,Jaipur.

;:lti',t'.dffi,p"li.,tt"oCo.prolBoerd,traipurfotjt*fonrnaliom&oaessaiyactionaadto
display ttris sanJior.oi S,u *ubrttt.C'$r; G*tten Pollution Controlfri6arcl, Jaipur' 

.

i fi:%E: *ffi-:effi' murry or Environment & Forests, Ro(ca,'K'ndrivfr 'strarian' @1
8 Ji,;*il:Hftffin-ifff,''$ cl$orogv, court chorha' yd1lr: '.ffi::':" 

-1'1 ;'

g.Environmirrififafiagernentn*.,*ilffi:,;;ili;gd.rr,MoEF,Paryavaran'ry:Yi3]

;, 5;1,,.kxi*Hfg,, or.Erv*oqmr*$@vernrncr{t sr *@ilffieq reipur rilffi{

'- 
il; ;iir',it'b.c-'oI St,y*:.lir:r-;,.rx.i*-r,ri*,!F#si{gd.2,of'6{i l. 

tt"

,,. :'xvr',: H?fflff;ru;X;*****"ffimea: 
2'orr6{i r''

CF: Scanned with OKEN Scanner

I

r9.

of the cleersmce frorn forestry and

firopohont and Authority'or Ministry of
8fi) matrnef;

No.Fl(4
d nocd$thry action:

& Clirnate Change,Govt. of hdi4 lnd{ra"fariavaran
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With reference to t!: 
1b"_". mentioned subject, sc-NBwL in its 67th meeting dated

,.,. n.,.iiiZ (agenda no. 67'5.37) had i..on.,,n*nArd the proposal subject to compliance of

i];'i'- i.,*; and conditions as per the i;.;il;;;;ference. in purruon.e of the tl,t, chief

ii,r," *;den, Raiasthan hereby *..'Jr'i,,-ri;;;;6p.rui fo, compliance of following

ignditions and mtttgatlve measures

r 

- 

Trvo percent of the proportional project cost falling rvithin the ESZ of Protected Area should

' il.'O*tted in RPACS by the ui.r"ug.;;'f.;;;^*.*ent and protection'of rvildlife in the

state as a corpus'

Z. No.uort< shail be done before sunrise and afier sunset in the project area'

3. No material of any kind should be extractetl from the Protected Area and Eco-Sensitive Zone

excePt the Project area'

4. There rvill be no felling of trees and burning of fuel wood inside the Protected Area and Eco-

Scnsitive Zone.

5. The vraste material generated should be disposed outside the Protected Area and Eco-

Sensitive Zone or rvithin the project area'

6. There rvill be 
"" 

I;;;;;;^p iri iri" I km from the boundarv.of Protected Area'

?. No btasting will il;;;;d'oui nvitttin i'il i;t; the boundary of Protected tuea during the

t HII; bett shourd be created bv the u:" Aill.ll::t::,lT:*:T^::'5tlTi:X'ffi:
g. water harvesting structure for rechargia .i**, should bemandatory in the project area'

l0.There sliall be no high mast/ beam/#;i';i;il;-a t'igt' sounds ivithin I km fro.r the

Protected Area boundary. 
^:-_ ^hnrrt fis rvild animals in the area, control of the traffic

ll.Signages regarding inflrmation tb:l::il:;;;1#; '

." votumes, ro..a.,.nri*,ira'u..i.uta i|j|'ilifj::ffiff'wittr 
the provisions of the wildlit'e

12.The ut., ug.n.y arid project persoN

.- (Protection)-e.t, rgZZ. -,ould be canied out only after seeking formal approval

. . frorn competent auilrority of tiger T:rt:;rlr, peripherv of applied project area'

14 ai,- i#;iil;;u;'; ii *n'*"fj"ag; pcA-1e80 or o,r,., o.i'l.'"y u.,,^-t'11.1^",1#'ii,r,

\,\{n*ltfitl#rtlt-*lxl*ruit: ffi''r,xr
.., 

rn protecied areas. Lengrh bt t- 
- rr,^16-^^,..o. ie affected at any srage of

, , 
-\atrJi..i*.r 

ensure 
that no natural watercourse is affected at

,'-"rr&#$' Thi project proponent shoul$ , 
,

@lcwlwl2ol9

if,ii1ii$-*iilXi 
lll,Ti,',T* on P,r, Ld

subject:'f, ltH"f.{fl yAi.]h]11ff ;f ffi ;;,,i,J,T,srl.,fil,iltTr,,H'3

*"'*'lifl fltiuir]t**;itttmHf,lll'f!*rrnaGazi'Arwar'r'r

area.

i}'iXi{Sif,t e mining tease. Pf,gr'")t'

1 -\r
*|l tr ro

(p: Scanned with OKEN Scanner

.ry
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,, ruIil [ill,,{ii #!!w,}l[it**ilr il:t;'il 
n a} 

" u'i 
1

measures *o ir?ioi; ffi *:,lrlffu'ron orrhe rnined out o..or. '-1 u"tr rvitri 
arrcquart

20. No niglrt tinre rnining shall be allor

21. Labor camps.ra oirrZrproject 
paraphernalia shall opcrate only within rhe t

lease area' :arier)our i, . ,,,.^, ,.*: ",::.:::". 
""n'rics or th,

11 fr:,T;i,,';l,;;::i,i':llH iillfl5J propc,v ..ri..i.i' ll!:iffi [:il l liilill,o,.
conform ,o uri'llnnil;r";;.t.6bed 

unde. Ett'ironnrent (Protertio,,l i*.,;;;li,il.,l,.l
Rules, rgP: o, u, *il;hom ri'ne 1e iinie'

'-*#;fl h:r,#:x*tntn':llliT*:'J1;iliilil,ff '::ti[:1,::#i
be submittea Ur'iir. Cfrl.ilVla Uft,Warden to Government of India.

Details of RPACS i*rrr, for'deposit of 2'/o proportional projcct cost as pcr condiri'n 
I

above are as follorvs:- \

, 94,
(ArindamTonlar) '

Chief Wildlife Warden, Rajastltarr, Jaipur

No: F (766 )wLCtCwLwt20tg lts+t-S+
copy fonvarded to the follorving rol n..rrrr.y *onitoring and compliance:
I . frdditionar Direcror of Forests (tu.) rraopr&cc, Ne*IDerrri

/Chairman, RSPCB, Jaipur 
\ -/ '!^v!

Dated: ojf"slt%

l. Name of Account - RAJASTHAN PROTECTED CONSERVATION SOCIETy
2. Name of Bank & Branch-State-Bank of Inrlia, Tilakmarg Jaipur. i3. Account No - 00000 AilA87162999
4. IFSC Code - SBIN003l5l0

The compliance of ternrs and conditions of n'hich are mentioned in 67th NB\\/L nrinutes

should be provided in the. form of aflidavit/trttdcrtaking on Rs 50/- stamp paper dulv verifiei

by'thc DCF conctmed and forwarded by CCF(Y'L) & FD Sariska.

I

,)

C hie I Wi Id I i fe urardYi,-Rajas th an''laipur

3. Secretary, Depafimcnt of Forest, Jaiour
4. Secretary Department of mines Jaiour
5' Secretary, Environmcnt department, Jaipur for issue of Enyironment clearancc as per rules.
6: Dr. Rajendra Kumar, Scientist c, frrini.l" " and Climate change

( wi I drife oivrsionl, tliilllil.C;,Yinistrv or Env i ron ttrcn t' Forest

'$,;15ii,;*ffi filr:ffi 
rur;,,:,,',;1':t'xl,:"r.1*;'ril1ffi 

::?;

8. Deputy Conservator of Forests (WL), Sariska. 
\

I/,: irfr -

CF: S.rnned with OKEN Scanner
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(rr.il{ Tr{ft)/06lrgl{sVlr;tj^g:'ii"*;
#:il;'flI'il';t'.ilrl. ihi-'*, E;5fi9 g, *T,gg H#'# fi' ;#i ; ;iffi *i--1 fi 
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nqF
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^ r. wfl rrFI qrc, Eril qrf{q ffi{u oIe qi z* rnt Rpncs d qri i qql

t q-,rqr{ urrhfi t

A 2. @n r{d qrs.grfl m da d Sql t c{q r.ea ai 3k zs ff< 1rm
rfa m9 qr{t

3. u.Fr rr-dr crfir, EFI fi dz dflcffil't zs tst d Ver r.r8 oI.mi qiili
{tqn q'l Ml,l a'nl u@rql wt I

1. urr r{cr qno, rra qqd AqR d ury rl dhil ai str gili}m 6! 6ni0rqrEmr ./
'k,,

(w.qtr. qr<)
sq fi f{tr6

qm qfuqhr'n vftnnr
'lUi'i't'.:0
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2

3

That the proiect proponent will comply with the Standard

Environment, Forest and Climate Change notification no.

2009 with respect to National Ambient Air Quality standards.

as prescribed vide
GSR 826(EJ dated

Signature vflid
Digitally signPd by, raj Sharma
Dale.2025
Reason: Sel

Nnr.t-xuve -.t{
Regional Omce Alwar

Ra.jasthan State Pollution Conirol Board

D-BIoclg Ambedkar Nagar, Alwar-30 1001

Phone: 0144-237 2996F a<: 0144-237 299 6

Revised Consent

File No F(Mlnes)/AIwar(TherngnD/6a$ll2i2+2|25/1790-1791

orderNo 2024-ZO2S / Nwar /5147

Unit ld : g3,7qs

H/s Om Shubham Housing & Construction hrt Ltd.

Kurld tlouse, 897, Gautam Mar& Nlrman Nagar, Jalpur

28/02/2025

E-Mail : kurklroy@yahoo.com
Sub: Grant of Consent to Operate under Section 2L{4). of Air (Prevention & Control of

Pollution) Act, 1981 and under Section 25/26 of Water (Prevention & Control of
Pollution) Ac., 1974for your Minor Mineral Mine at near Village-, Tehsil-Thanagazi,
District- Alwar (M.L.No-258/89 ).

Reft (i) Your applications dated 29/71/2024
(iil Received on 29 /ll/2024
(iii) Received at H ead ofrce on 23 / 11, /2024

Sir,

In view of the details submitted vide your above referred applications/ documents, tie
Consent to Operate under Section 21(4) of Air (Prevention & Control of Pollution)
Act,198t and under Section 25/26 of Water (Prevention & Control of PollutionJ Aci, 1974
is hereby grant€d for carrying mining activities. This consent is subject to the following
stipulations:-
1 That this consent is being granted in favour of M/s. Om Shubham Housing &

Construction Pt/L Ltd., a Mine of Minor Mineral having M.L.No.- 2SA/49 fu an area
measurlng 10.1857 Hectares at/near Village- ,Tehsil-Thanagazl,District-Alwar.

That this consent is valid for a period from 01 /O312025 bZA/O2/2O3O

That this consent is valid for following mining activities :-

Mineral Permitted Mining Capacity

1 MARBLE 316750.0000 MT/ANNUM

the Ministry of
15th November,

Location:

124:'13lST
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File No

Order No

Unit ld :

5

Regional office Alwar

Rajasthan State Pollution Control Board

D-Block, Ambedkar Nagar, Alwar-301001
Phone: 0 144 -237 299 6F ax: 0144-237 299 6

Revised Consent

F(Mines)/Alwer(Thenagee,i) I U(t) I 2024-2025 / 17 90-17 9t
2024-2025 / Nwar /514L Date: 2A|O2|ZOZS

83,7 +S

That this consent to establish/consent to operate is only for carrying out mining of mineral/ore
and not for any processing/benefication or crushing/grinding of ore/mineral for which a
separate application for consent to establish and/or consent to operate should be submitted
The project proponent is required to obtain seprate consent to establish and consent to operate
for carrying out mining of other minerals(sJ, if any or processing/beneficiation of such
mineral(s) and for any addition/modification/alteration or change in process.

6 That tllis Consent to Operate is for mining / processing / beneficiation of product as
mentioned above in M,L.I{o.-258/89 and a separate Consent to Operate is required to
be obtained for any other Mineral mining/ processing/ beneficiation Plant/process if
any and for any addition/ modification/ alteration or change in process.

7 That all otfier clearances/ permissions including Wildlife Clearance from
the Standing Commlttee of the National Board for $rildlife shall be
obtained, as may be requlred under the Wild life (Protection) Act, l97Z
orany other act/ tules/ notifications anil/ o? any orders of the Hon'ble
NGT/ court

I That this consent to operate is being issued for mining of 'Marble @
316750 Tonnes per Annum' at ML No. 25A/A9 in an area measuring
10.1857 Hectar€s near village- IGlsi Kala Guvada, Tehsil- Thanagazi,
District- Alwar only.

9 That the unit shall have to comply with tlle Guidelines for Abatement of
pollution from mining operations issued by the Board vide letter no
F.14(38) poUcy/RPCB/ Pt& / Z7a6-2A77 dared 15.07.2077.

10 That the lessee shall develop plantation as per specified norms in at least
33o/o oI the lease area to maintain ambient air quality around the lease
area.

11 That the Mining shall be done as per the approved Mining plan/ Scheme
and annual production must not exceed the capacity as mentioned ln this
consent Ietter.

12 That this consent is issued on the basis of documents submitted in by the
applican( if any discrepancies is found in the document/facts submitted by
the unit then the consent shall be treated as revoked without any further
notice and the unit shall be liable for action in accordance with provisions
of law.

13 That adequate measures shall be taken for control of emissions from the
areas prone to alr pollution and mining operations.

14 That no discharge ofeffluent shall be made wlthin or outside the premises.

Signature
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Revised Consent

File No F[Mines)/Alwar(Ihanag,El)/G(l)12o24-2gzslt790-1797

orderNo 2024-2025/ Nwat /5141

Unit ld :

Regional office Alwar

Raiasthan State Pollution Control Board
D-BIoch Ambedkar Nagar, Alwar-30 1001

Phone: 0L44-237 299 6F ax: 0144-237 299 6

83,7 45

15 That top soil shall be stacked sepamtely and used for plantation &
agriculture.

16 That the lessee shall comply all the conditions as imposed in
Environmental Clearance letter issued from State Level Enyironmental
lmpact Assessment Authority (SEIM), Raiasthan, vide letter No F1
(4)/SEIAA/SEAc-Rai/sectt /Ptoiect/cat 1(a) BZ (EC) 14- 15 dated
zz loa/2016.

17 Thal" the lessee shall comply all 'rhe conditions as imposed in
Environmental Clearance letter issued from State Level Environmental
Impact Assessment Authority {SEIAA), Ralasthan, vide lener No F1
(4)/SEIAA/SEAC-Rai/Sectt/Prorect/CarBZ (----- latpur dated

10 Thet this consent to opeEte is vaild for production cf Marble @ 3167SA
Tonnes per Annum. For any change in product and/ or increase in
capacity/lease area, the mine has to seek fresh Environmental Clearance,
Consent to Establish & Consent to Operate.

19 That plantation shall be developed so as to cover at least 33olo of the total
land use for mining and allied activities as glven in Approved Mining Plan
and shall be maintained at all the tlme to maintain ambient air quality
around the mlne.

20 That this consent is subiect to any order or direction from Hon'ble
Supreme Court/High Court/National Green Tribunal (NGT) or any other
Court of the competent iurisdiction.

21 That Do natural water course and/or water resources shall be obstructed
due to any minlng operation. Adequate measures shall be taken for
protection of the older-streams, if any, emanating / passing through
tlemining area during the course of mining operation.

22 That the Consent to Operate shall be valid for the above sald period only if
mining lease is valid.

23 That the lessee shall maintain tlre pillars of mining lease area. lt shatl be
ensured that mining shall not be carried out beyond the demarcated area
by the Department of Mines and Geology (GOR).

24 That the effective safeguard measures such as regular water sprinkllng
shall be carried out !n critical areas prone to air pollution and having high
level of pafllculate matter such as loading and unloadlng point and all
transfer points during handling of the minerals. Extensive water sprinkling
shall be carried out on roads. lt should be ensure that the ambient air
quality parameters conform to the norms prescribed by the Central
Pollution CoDtrol Board in this regards.

@

Date: 28/02/2025

Signature
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Reyised Consent

FileNo F(Min€s)/Alwar(Them$az le(Dl2O2+2oZSlt79O-7791
orderNo 2024-20251 Nwar /514L

t,nit ld :

Regional Office Alwar

Rajasthan State Pollution Control Board

D-Block, Ambedkar Nagar, AIwar-30100 1

Phone: 0144-2372996F ax: 0744 -237 299 6

Date: 2AlO2lZO25

83,7 45

25 That ground water shall not be extracted without prior permission of the
Central Ground Water Authority (CGWA).

26 Tbat the vehicular emlssions shall kept under control and regularly
monitored. Measures shall be taken for maintenance of vehicles used in
mining operations and in transportations of minerals. The vehicles
carrlng t}le minerals shall be covered with a tarpaulin and shall not be
overloaded.

27 Thai. haul foads should be regulady grarlerl and compacted, Regular wal.er
sprinkling should be carried out on haul roads to minimize dust
generations.

28 That regular water sprinkling should be carried out in critical areas prone
to air pollution and having high levets of SPM and RSpM such as on haul
road, loading and unloading points and $ansfer points,

29 That you shall not establish/operate any stone crusher/mineral
grinding/mineral processing plant r,vithin said lease without obtaining
prior consent of the State Board.

30 That adequate measure shall be taken for control of fugitive emissions
from the areas prone to air pollution-

31 That this consent to operate shall not be valid, if the lessee has not
obtained permissions required, if any, from NBWL/Forest Department etc.
with respect to Wild Life Sanctuary /National parks/ Critical Tiger Habitats
in compliance of various orders passed by any other law /act/rule/
regulation or order of MoE&F and/or any Court / Tribunal time to time.

32 'I.hat the mine shall install adequately designed rain water harvesting
structure for prevention and recharge of ground water in and around the
lease area.

33 This the mine shall not allow unauthorized disposal of any solid waste on
land inside or outside tlle premises.

3rl That the mine shaii not allow unauthorized disposal of any solid raste on
land inside or outside the premises.

35 That the lessee should dump the overburden in such a manner that it does
not get washed away to nearby water tanks and lakes etc. during rainy
season.

36 That you shall submit point wise compliance of the consent at least once in
a year.

37 That this consent is subiected to the provisions of the Forest
[Conservation) Act, 1980, Forest (Conseruation) Rules, 1991 and any
other relevant statutes, orders and guidelines as may be applicable to the
lease from time to time.

id
Sharma

Signature

:13lST
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Regional Office Alwar

Rajasthan State Pollution Control Board
D-BIoclq Ambedkar Nagar, Alwar-3 0 1 00 1

Phone: AL44 -237 2996Fax: 0 L44-237 299 6

Revised Consent

F(Mines)/Alwar(Thanagaz\ I 6a$) I zA24-2O25 / 17 90 -17 9l
2024-2025/Alwar/5147 Date:

83,745

File No

Order No

Unit Id :

38

28l02lz$25

That the lessee shall be liable to remit outstanding consent fee; if any, on
account of lapsed consent periodfconsent to establish/default
period/additional consent fee as and when asked for.
That the grant of consent shall not absolve the proiect proponent from
making compliance of other statutory obligations prescribed under any
other law or directions of courts or any other instrument for the time
being in force.
Thaf ihe gr-aRi oi ihis consenl to operaie is issucd from the eiivironmental
angle only, and does not absolve the proiect proponent
from the other statutory obligations prescribed under law or any other
instrument in force. The sole and complete responsibility, to comply with
the conditions laid down in all other laws for the time-being in force, rests
rrrith tha indrrc}nr /rrnit /nnniant hr^hnnantv,v9} t,. vPv..v..}.

41 That the lessee shall comply with the order dated O6/LL|2O23 passed by
the Hon'ble NGT in the matter of O. A. No. 36/2023 (CZ) "Briiendra Kumar
MaIa & Anr. vs State of Madhya Pradesh & Ors." and O. A. No. LS5/2O23
(CZ) "Bhilwara Mines Wa Paryavaran Sudhar Samiti vs Union of India &
Ors." and subsequent order passed by the Hon'ble NGT/Supreme Court in
this matter.

42 That the grant of this consent to operate shall not, in any way, adversely
affect or ieopardize the legal proceedings, if any, instituted in the past or
that could be instituted against you by the state Board for violation of the
provisions of the Air or the rules made there under.

43 That the lessee has deposited amount of Rs. 43,OOO/- t-or plantation with
the Forest Department in accordance with the State Board's office order
no. 717 6-1264 dated 26 / 07 I 2023.

,t4 That you shall submit application for renewal of consent at least 2 months
before expiry of consent, failing to which, additional fee, shall have to be
deposited by the lessee in accordance wiih the prevaiiing fee notification.

45 That this revised consent letter shall supercede the earlier consent letter no

FfMines)/Alwar(Thanagazi) / 64(1) /2o24-2oZS / 17 88.17 89 dated 24 / oZ l2OZS
46 That all other general conditions enclosed as Annexure shall be strictly complied with.

47 That this Consent is subject to the conditions as stated above and general conditions as

stated in Annexure. Further, the mining unit wiii comply with the provisions oi the arr
(Prevention & Control of Pollution) Act, 1981& Water [Prevention & Control of
Pollution) Act, L974 and any such conditions as may be specified from time to time by
the State Board under the provisions ofthe aforesaid Acts.

Sharma
3IST

Signature
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Regional Office Alwar

Rajasthan State Pollution Control Board
D-Block Ambedkar Nagar, Alwar-30 1001

Phone: 0744-237 2995F ax: 0144-237 299 6

File No

Order No

Unlt ld :

,18

Revised Consent

f (Mines)/Alwar(Themgazi) I 64 (r) I 2O2 1 -2O2 S / 17 I O - 17 9l
2024-2025 / Alwat /514L

83,745

That the grant of this Consent to OpeEte is issued from
and does not absolve the project proponent from the
prescribed under any other law or any other instrument in
responsibility, to comply with the conditions laid down

time-being in fdrce, rests with the industry/ unit/ proiect proponenL

Date: 24102/2025

the environmental angle only,
other statutory obligations

tbrce. The sole and complete

in all other laws for the

That the grant of this Consent to Operate shall not, in any way, adversely affect or

ieopardize the legal proceedings, if any, instituted in the past or that could be instituted
against you by the State Board for violation of the provisions of the Act or the Rules

made thereunder.

That the grant of this consent to establish/operate is issued from the environmental angle

oniy, and cioes not absolve tlle prorect proponent from the other statutory obliga0ons
prescribed under any other law or any other legal insEument in force. The sole and

complete responsibility, to comply with the conditons laid down in all other laws for the
time-being in force, rests with the industry/unit/proiect proponenL

Encl; As Above

Yours sincerely,

Regional Officer

(A): Copy To:-

I Master File .

(B):

Mining Engineer, Deparbnent of Mines Geology (GOR), Allvar, to inform that this Consent has been issued ftom

the environnEntal angle only, and ensuring compliance ot any other acURule/RegulationJcuidelines or order of
any CouryTribunal is the sole responsibility of the projecl proponent and the concemed DeparfiEnts.

DCF, Sanska Tiger project, Sariska, Alw to inform that this Consent has been issued from the environmental

angle only and ensuring compliance of any other Act/Rule/R€ulations/Guidelines or order of any Court/Tribunal

ls the sole responsibility ofthe projeci proponent and the @ncemed Departments.

Regional Officer

Signature
Digitally signgd by,
Date:2025
Reason: Sel
Location:

[raj Sharma
124;'l3lST
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Regional Office Alwar

Raiasthan State Pollution Control Board
D-Block, Ambedkar Nagar, Alwar-301001

Phone': 0144-2372996

Registercd

Eile No : F(Tech)/Atwar(Th?nag zjtllT5a(lrl2g23-2g2417$6-7i7
orderNo: 2o2r-2o241,ltwar/1c/ct6 Date: ful 13 2023 4:56PM

Unit ld ; 122546

M/s Om Shubham Dolomite Powder

897, Gautam i{atE t an Nagar,Iaipur

Sub: (6n5gn1 to Operatc under Section 25/26 of the Water (Prevention & Control Lf lolluuonl
Act 197,{ and under Section 21(4) ofAir (Prevention & ConEol of Pollution) Ac! 1981.

Reft Your application for Consent to Operate dated20/05/2023 and subsequent correspondence.

Sir,

Cons€nt to Operate under the provisions of Section 25/26 of the Water {Prevention &
Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) and under

Section 21 of the Air [Prevendon & Control of Potlution) Act, 1981, (hereinafter to be referred

as the Air Act) as amended to date and rules & the orders issued thereunder is hereby

Sranted for your Our Shubhanr Housing arrd Const!-uction Courpany Pvt Ltd plalt
situated at l(atsl Ka Guwada lhiri Tehsll:Thanagazi DtstrlclAlwar , Rajasthan, subiect to
the following conditions:-

l That this Consent to Opemte is valid for a period from 20 /O5/2O23 tolO/O+l2O?3.

Z That t]lis Consent is granted for manufacturing / producing follou,ing products / by
products or carrying out tbe following activities or operation/processes or providing

following services with capacitles given below:

Particular Type Quantity with Unit

DOLOMITE POWDER Product 2O.OO MT/HR

3 That this Consent to Operate is for existing plant, process & capacity and separate Consent
to Establish/Operate is required to be taken for any addition / modincation / alterahon in
process or change in capacity or change in fuel.

4 That the Om Shubham Housing and ConsFucdon Company Pvt Ltd plant will compiy
with the standards as prescribed vide MoEF notification No. cSR 825(E) dated 16th
November, 2009 with respect to National Ambient Air Quality Standards.

Signature va[id
Digitally signqd by
Chaudhary
Date:2023.
Reason: SelfAl

:56:g IST

Localion:
'ed
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Regional Office Alwar

Raiasthan State Pollution Control Board
D-Block, Ambedkar Nagar, Alwar-301001

Phonet 0144-2372996

Register€d

FileNo r F(Iech)/Alwar(Thanagazi)1758(ll12023-20241706-707

Order No: 2023-2024/ Nwat/10016 Date: Jul 13 2023 4:56PM

Unlt ld ! 122546

5 That drc indusry shall maintaln the following pollution control measures & fugltive emmlsslon
standards

That the proiect proponent shall be liable to remit outstanding consent fee; if any,
on account of lapsed consent period/consent to establish/default
period/additional consent fee as and when asked for.
That the total capital cost of the proiect shall not exceed to Rs. 885.13 Lacs which
includes the capital investment ofland, building & plant & machinery.
That the pollution control measures should be installed as per details contained in
guidelines for .{b3tement of pollution !n mineral grinding industry issued by the
Board vide letter no. F,1a(38) Policy/WCBlPLG.l443O-,1462 dated 2l/O7 /2020, The
guidellnes are available on website ofthe Board (www.rpcb,nic.in).
That this Consent to Operate is being issued for establishing of mineral Grinding
plant having capacity of Dust 20 MT/Hr at the premises situated at Village :- Jhiri,
Tehsil :- Thanagazi, Districf- Alwar.
The ground within the premises must be cleaned and weBed regularly.10

Signature
Digitally signd by
Chaudhary
oate:2023.
Reason: SelfA

:56:54 IST

Sources of fugitive
Emissions

Pollution Control
Measures

Prescribed

Parameter Standard

Mineral Grinding units

1. Completely Closed

system
2. CONSTRUCTION OF

METALLED OR HARD

SURFACED ROADS WITHIN

THE PREMISES

3, Dust containment cum

suppression system for the
equipment

4. Growing ofa green belt
along the Periphery
5. Regular cleaning and
wetting ofthe ground within
the premises

6. WATER SPMYING

SYSTEM

SPM Between 3

meters and 10

meters from any
process

equipment ofa
MG unitshall not
exceed 600

ItE/lr.r3

Location:
bd
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Regional Office Alwar

Raiastlan State Pollution Control Board
D-Block, Ambedkar Nagan AJwar-301001

Phone: Ol44-237 2996

Registered

File No : F(Tech)/Alwar(Thanagazi)1758(1)12023-2024/706-707
Order No : 2O23-2024/ Nwar /70O16 Date: lul 13 2023 4:56PM

trnit Id : t22546

11 That the minimum 33olo of the land on which industry is established or proposed to
be established is covered by plantation.

12 A Sign Board showing the name, address and capacity of the industry as well as
validity ofthe consents should be displayed at the entrance of the site.

13 That thls consent will not be used as an evldence for ascertaining the land title and
Its use,

14 That the grant of consent shall not absolve tie proiect proponent from making
compllance of other statutory obligations prescribed under any other law or
directions ofcourts or any other instrument for the time being in force.

15 That industry shall provide and maintain channel / control system for control of
fugitive emlssions from the varlous activities / process.

16 That the unit shall not allow making any obstacles to any natural water flow i.e.
natural nallah/stream carrying rain water to any water body.

17 That the domestic emuent generated from the industry shall be treated as per IS:
247A (Paft- I & It) and the reated effluent shall be disposed through septic tanks
and soak pits.

18 That no ground water shall be abstracted without prior permlssion from CGWA.

19 That the grant of this consent is issued ftom the environmental angle only, and
does not absolve the proiect proponent from the otler statutory obligations
prescribed under law or any other instrument in lorce. The sole and complete
responsibility, to comply with the conditions laid down in all other laws for the
time-being ln force, rests with the industry/unit/prorect proponenL

20 That the grant of this consent to shall no! in any way, adversely affect or
ieopardize the legal proceedings, if any, instituted in the past or that could be
instituted against you by the state Board for violatlon of the provisions of the Air or
the rules made there under,

21 That the industry shall obtain Environmental Clearance ftom comp€tent auttrority
under EIA Notification dated 14,09.2006 for any such activity which attracts
Environmental clearance under EIA Notification dated 14,O9.2006.

22 That this cons€nt is subiected to post audit of pollution Control Measures (pCM) or
consent conditions. ln case, it is r'ound during post inspection, the indusrrJ* has
flouted conditions of consent/ authorizadon/ or inadequate pCM, the consent will
be revoked and directions for closure will be issued under 33 (A) of water Act, 1974,
section 31 (A) of Air Act, 1981or section sof Environment (prot€ction) Act 1996
rYithout any ftrrther notice,

Signature
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Regional Office Alwar

Raiasthan State Pollution Control Board
D-Block, Ambedkar Nagar, Alwar-301001

Phonez Ol44-237 2996

Registercd

FileNo : F(Tech)/Alwar(Thanagraziy7sB{1)/2023-202417D6-7o7
Order No: 2023-2024/ Alwar /10016

Date: lul 13 2023 4:56PM

Unlt Id : 122546

23 That the unit shall apply for renewal of tiis Cons€nt to Operate at least four
months prior to expiry date of this consent letter else additional fee shall have to be

deposlted in accordance with the Raiasthan water & Alr (Prevention & Control of
Pollution) Rules 2016 & Amendments

24 That thls Consent to Operate has been issued in compliance of Head Office letter no
F,12 (ALW-gl)nPCB / Nwat /386 dated t9 lO5 /2023.

U5 That, notwithstanding anything provided hereinabove, the State Board shall have the

power and reserves its righl as contained under Section Z7(2) of the Water Act and

under Section 21(6) of tle Air Act to review anyone or all of the conditicns imposed

here in above and to make such variation as it deems fit for the purpose of Alr Act &
Water AcL

26 That the grant of this Consent to Operate is issued from the environmental angle only,

and does not absolve the prorect proponent from the other statutory obli8ations
prescribed under any other lav!' or any otier instrument in force. The sole and complete

responsibility to comply with the conditions laid down in all other laws for the time-being

in force, rests with the industry/ unit/ proiect proponenl

27 That tlre gIant of this Consent to Operate shall not, in any way, adversely affect or
jeopardize the legal proceedin& if any, instituted in the past or that could be instituted

againt you b!, the State Board for violation of tlle provisions of tJle Water Act and Air Act or
the Rules made thereunder.

28 That the Proiect Proponent shall comply with provisions of the E-waste (ManagementJ

Rules, 2016 and ensure that e-waste generated by them is channelized through collection
centre or dealer of authorized producer or dismantler or recycler or through designated

take back service plovider-ofthe producer to authorized disrnantler oI recycler.

29 That the Proiect Proponent shall maintain record of e-waste generated by them in Form-z

and make such records available for scrutiny by the Board.

36 That the Pro.iect Proponent shall file annual returns in Form-3, to the Board on or before

the 3oth day oflune following the financial year to which that return relates.

31 That the transportation of e-waste shall be carried out as per tlle manifest system whereby

the transporter shall be required to carry a document (tlree copies) prepared by the

sender, giving t]re details as per Form-6.

Signature
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Regional Office Alwar

Raiasthan State Pollution Control Board
D-Block, Ambedkar Nagar, Alwar-301001

Pl o,,'e| Ol44-237 2996

Registered

FileNo : F(Tech)/Alwar(Thetag;aziY75A(L)/2O23-ZO241706-707

OrderNo: 2OZ3-20241AJwarllOOl6 Date: lul 13 2023 4:56PM

Unit ld : t22546

32 That the Project Proponent shalt comply with provisions of the Batteries (Management and

Handling) Rules, 2001 (as amended) and submit half yearly returns (as bulk consumer,

importer, auctioneer, recycler as the case may be) to the State Board as provided under

Rule 10 [2) (ii] of tlie Battery ftrlanagernent and llandling) Rules, 2001 (as arnended). Io

case the Project Proponent is not a bulk consumer even then the used batteries shall be

retumed to the authorized dealers or recyclers only.

33 That the record of batteries purchased and sotd/ retumed to registered dealers and/ or
authorized recyclers shall be maintained and made available to the officers of the Board

during inspections.

This Consent to Operate shall also be sub)ecg besides the aforesaid specific conditions, to

the general conditions given in the enclosed Annexure. The Proiect Proponent will comply

with the provisions of the Water Act and Air Act and to such other condltions as may, from

time to time , be specified, by t}le State Board under the provisions of the aforesaid Act(sl.

Please note that, non compliance of any of thc above stited conditions lyould tantamount to

revocation of Consent to Opemte and Proiect Proponent / occupier shall be liable for legal

action under the relevant provisions oft}le said Act(s].

Yours slncercly,

Regiotrd Officer[ Alwar I

(A): Copy to:.
1 Master File.

Re8ional Oflicer[ Alwar I

Signature va[id
Disitally sisn
Chaudhary
Dale:2023.
Reason: Self,
Location:

256


